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LOK SABHA

Wednesday. September 11. 1996/Bhadra 20. 1918 (Saka)

The Lok Sabha met at One Minute
Past Eleven of the Clock

[Mi Deputy Skeakenr in the Chair

[Translation)]

MR. DEPUTY SPEAKER : Before intiating the

question hour, | request you that if you agrec. there
should be not more than Six Supplementaries In every
question. It there 1s a rare case. we will see it | want

that you get chance to ask supplementaries on maximum
questions.

(Interruptions)
[English]

SHRI NIRMAL KANTI CHATTERJEE : Six
Supplementary questions could be enough. if | am
included in that!.. (Interruptions)

SHRI TARIQ ANWAR : Those Six Supplementary
questions should be allowed from all sides of the House,
I think.. (Interruptions)

[Translation]
MR. DEPUTY SPEAKER : You should not doubt it.
ORAL ANSWERS TO QUESTIONS
[Translation]

LPG Consumption

L

*541. SHRI *O.P. JINDAL

SHRI NITISH KUMAR
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have estimated the
quantity of annual LPG consumption in the country;

(b) if so. the estimated total quantity of LPG required
for commercial and domestic consumption during the year
in the country; .

(c) whether LPG produced from indigenous sources
is insufficient to meet the LPG requirement of the country
and LPG is imported from abroad also:

(d) if so. the quantity of LPG supplied from indigenous
sources and imported separately, during 1993-94, 1994-
95, and 1995-96; and

(e) the amount of subsidy given by the Government
per cylinder on the imported and indigenous gas ?

.

LOK SABHA DEBATES

[Enghish]

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes. S

(b) The total estimated quantity of LPG to be supplied
to the consumers of the Public Sector Oil Marksting
Companies during the year 1996-97 is 4232 TMT. No
separate estimation of the LPG reguirement for
commercial consumption is made which is supplied in
both packed and bulk

(¢) Yes. Sir.

(d) The indigenous production of LPG in 1993-94,
1994-95 and 1995-96 was 2699 TMT, 2858 TMT and
3246 TMT respectively, whereas the imports for the same
years were 410 TMT, 592 TMT and 683 TMT respectively.

(e) The estimated subsidy on a domestic LPG cylinder
of 14.2 kg 1s Rs. 62.55 at present.

[Translation]

SHRI O.P. JINDAL : Mr Deputy Speaker, Sir, my
first supplementary 1s that keeping in view the increasing
demand of LPG, by what time we will be able to produce
maximum LPG to fulfil our requirements so that we may
not have to import it. What measures government is taking
in this direction ? What steps the government is taking
in the next two years so that we may be able to remove
its shortage by producing LPG in the country itself.

[Enghsh]

SHRI T.R. BAALU : Sir, as on 1.4.1996, the demand
1Is 4232 TMT. The indigenous production is 3107 TMT
and the import 1s 1195 .15T. The hon. Member has asked
as to when will we be able to be selt-sufficient. The
present indigenous capacity is 3.1 million metric tonnes.
It will be increased to 6.87 millon metric tonnes by the
year 2001 AD. BY 2001, we will be self-sufficient.

[Translation]

SHRI O.P. JINDAL : Mr. Deputy Speaker, Sir, my
second question I1s this, what steps the government is
taking for the people living in villages particularly the
poor people of backward caste who have either no LPG
or feeling shortage of it ? Whether the poor people are
not entitled for it ? Can't quota not fixed for them ? The

, Influential persons managed to get LPG and the man

who has no means, field, land, does not get. Quota of
LPG should be fixed for them. You should give special
attention in this direction because our Prime Minister is
more sympathic towards the poor.

MR. DEPUTY SPEAKER
finished.

Your question has
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[Enghsh]

SHRI T.R. BAALU : Sir, we have planned for
marketing of LPG in the rural areas. | have already stated
about the improved availability in the country. It is planned
to introduce LPG in the rural areas also. Initially, LPG
would be introduced in the rural areas adjoining the major
cities and villages with a large population, where opening
of new distributorships has been planned by the oil
industry from 1996-97 onwards so that after saturation of
LPGs demand in the urban areas, LPG is introduced in
the adjoining rural areas.

Further, oil companies have also been instructed to
study the feasibility and viability of new LPG
distributorships in towns with a population ot 10,000 and
above, including adjoining villages falling within a radius
of 15 kilometres.

[Translation]

SHRI NITISH KUMAR : Mr. Deputy Speaker, Sir, in
reply to the question, the government has stated that the
Government gives subsidy of Rs. 62 and 55 paise on a
cyclinder. As per newspapers report there are 2.50 crore
LPG consumers in the country who mostly live in cities.
We would like to know from the government the number
of humble farmers and the poor out of those who have
got LPG connections. This government talk of farmers,
the poor and the Prime Minister also says that he is a
humble farmer. The government should tell how may
humble farmers and poor there are out of this 2.50 crore
consumers. The government is spending Rs. 62.55 paise
per cyclinder for the upper middle class and the rich
people. They have capacity to spend money then what
is the justification for it ? In this poor country when only
2 per cent people have got LPG connection then what is
the justification of giving Rs. 62.55 paise as assistance
from the exchequer ? We would like to know from the
government if there is no justification for it, then whether
the government is ready to end this subsidy or not ? It
not then what is the reason ?

[English]

SHRI T.R. BAALU : Sir, the hon. Member has
mentioned that the hon. Prime Minister, Shri H.D. Deve
Gowda, is a farmer. It is definitely so. | am proud to say
that | am also a farmer. | belong to the farmer’'s
community...(Interruptions). We are proud to say it.

He wanted to know the percentage level of the
farmer's community or the low salaried people, that is,
low income groups. Out of 2,57,00,000 connections given,
the poorer sector gets only 3.8 per cent.

[Translation]

SHRI NITISH KUMAR
...{Interruptions)

. What is its justification ?
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[English]
Sir, | seek your protection.
[Translation]

The percentage of poor people who get LPG is three
percent and the rest LPG has gone to 97 per cent rich
people. This government call itself a government of poor
and says that they are the government for the protection
of the interests of the farmers. Then what is the
justification of giving subsidy of Rs. 62.55 on a cyclinder?
We had asked the question of justification. And you are
replying what is its justification ? What is the reason that
the poor people are bearing the burden ? There are 2.50
crore connections. The government had itself told that
there are 297 lakh connections. The subsidy is Rs. 62.55
paise on one cylinder. Now you can calculate that every
year Rs. 1300-Rs. 1400 crore are being given from
government exchequer to the rich people. The United
Front government calls itself a government of poor and
farmers who have only 3 percent connection. What is its
justification. This we want to know ?...(Interruptions)

The subsidy may be discontinued, it may be
discontinued for all...(Interruptions)

[English]
MR. DEPUTY SPEAKER : Please let him reply.
[Translation]

SHRIMATI SUSHMA SWARAJ : Mr. Deputy Speaker,
Sir, before the hon. Minister reply, | would like to raise
a point of order.

[English]

MR. DEPUTY SPEAKER : There is no point of order
in Question Hour. You can have only clarifications.

[Translation]

SHRIMATI 3USHMA SWARAJ : One point of order
can be raised in the question hour. Today is a day for
reply by the Prime Minister. You can see today’s question
list. The Prime Minister comes in the House to reply only
one day out of five days.

MR. DEPUTY SPEAKER : There is no point of order
in a question hour. You can ask clarification it there is
any.

SHRIMATI SUSHMA SWARAJ
clarification.

You regard ' it

MR. DEPUTY SPEAKER : O.K., you can ask.

SHRIMATI SUSHMA SWARAJ : Today is a Prime
Minister's day for giving reply...(Interruptions)
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[English]

MR. DEPUTY SPEAKER : | have said that there is
no point of order in Question Hour. If she wants ‘some
clarifications, let her have it.

[Translation]

SHRIMATI SUSHMA SWARAJ : The Prime Minister
comes in the House only one day out of five days and
he is absent today. | would like to ask whether he has
taken permission to remain absent otherwise it is a
contempt of the House that he is absent on the day
when the Prime Minister has to reply. This is my
clarification.

MR. DEPUTY SPEAKER : Other Ministers are there
to reply on his behalf.

SHRIMATI SUSHMA SWARAJ : No. he can not
remain absent without permission. If he has not taken
permission then it is a contempt of the House. Every
Minister who wants to remain absent, takes prior
permission trom you...(Interruptions)

[English]

SHRI T.R. BAALU : It is a collective responsibility of
the Council of Ministers.

[Translation]

MR DEPUTY SPEAKER : Please sit down. Let him
reply.

SHRIMATI SUSHMA SWARAJ : The Prime Minister

cannot remain absent without taking permission from you.

MR. DEPUTY SPEAKER : No permission was taken
from me...(Interruptions)

SHRIMATI SUSHMA SWARAJ : The presence of the
Prime Minister is necessary.

[English]

MR. DEPUTY SPEAKER : Anyway let him reply. He
is competent to reply.

[Translation]

SHRIMATI SUSHMA SWARAJ : Has he taken
permission from you for absence in the House ? If he
has not taken permission then he tannot remain
absent... (Interruptions)

[English]

MR. DEPUTY SPEAKER : Please sit down. Let me
have my say.

BHADRA 20, 1918 (Saka)
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[Translation]

Today is the Prime Minister's day. He should be here.
But what is the reason that he could not come. The
Minister will tell and also reply to the question.

[Englishj

SHRI T.R. BAALU : Sir, it is well within the ambit of
my portfolio. The Prime Minister may be having lot of
preoccupations. | am here to take care of the
situation...(Interruptions)

MR. DEPUTY SPEAKER : You cannot use the words
‘may be’.
(Interruptions)

SHRIMATI SUSHMA SWARAJ : Sir, we are not
satisfied with his answer that he may be having lot of
pressure of work...(interruptions)

MR. DEPUTY SPEAKER : If you have got any
information about the programme of the Prime Minister,
you may inform the House.

(Interruptions)
[Translation]
MR. DEPUTY SPEAKER : Jenaji, you tell.

SHRIMATI SUSHMA SWARAJ
given priority.

[English]

MR. DEPUTY SPEAKER : Now the matter ends as
he has come.

House should be

[Translation]

SHRI MUKHTAR ANIS : It is nowhere convention in
the world that the Prime Minister present himself to reply
to the question.

SHRIMATI SUSHMA SWARAJ : Today is his
day...(Interruptions) You advise him. Today is his
day...(Interruptions) We do not demand that he should
come five days. But when one day out of five days is
Prime Minister's day then he should be
here...(Interruptions) Today is his day. Please tell him
that today is his day.

MR. DEPUTY SPEAKER :
minute.

SHRI RAM KRIPAL YADAV : Question hour is the
own time of Members...(Interruptions)

[English]

MR. DEPUTY SPEAKER : Please sit down. Let me
have my say.

Please sit down for a

(Interruptions)
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MR. DEPUTY SPEAKER : Why are you not sitting
down ? Please sit down. Sushmaji, please sit down.

[Translation]

And such convention is there in any country or not.
[English]

Please sit down.
[Translation]

And in any country the convention is there or not. It
1s in India.

[English]
That's all.
[English]

MR. DEPUTY SPEAKER : Why do you not hsten to
me ? Please sit down.

_..(Interruptions)

MR. DEPUTY SPEAKER : He is competent to reply.
You need not help him.

...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF TOURISM (SHRI SRIKANTA JENA) : Sir,
| have nothing to add to this. The Prime Minister was on
his way to the Parliament House. The Minister in charge
of Petroleum Ministry was replying to the supplementary
that was asked.

Sir, we were also in the Opposition and on many
occasions, the Pnme Minister was not present in the
House even during the Question Hour. But never in the
past, was this type of an uproar made for the absence
of the Leader of the House and the Leader of the
Opposition. This has never happened in the past. It is
unfortunate that a senior Member is raising this issue.

[Translation]

SHRIMATI SUSHMA SWARAJ : | am surprised that
the Minister of Parliamentary Affairs is saying this. The
Prime Minister is always there in the House whenever
there is Prime Minister's day and if he has to go, he
takes prior permission for it. | am surprised at the
knowledge of the Minister of Parliamentary Affairs.

[English]

SHRI SRIKANTA
had...(Interruptions)

JENA = | am sorry.

SHRIMATI SUSHMA SWARAJ : | am sorry for your
knowledge as the Minister for Parliamentary Affairs.
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[Translation]

When there i1s day for the Prime Minister, he remains
in the House.

[Englishj

SHRI SRIKANTA JENA : You may be new in the
House but | am not.

SHRIMATI SUSHMA SWARAJ : You may be new in
this House. | was a Member of the Upper House also.

[Translation]

DR. SATYANARAYAN JATIA : What is written here,
this requires tiom him...(Interruptions)

[English]

MR. DEPUTY SPEAKER
now.

. Let us close this issue

...(Interruptions)

SHRI SRIKANTA JENA : Sir, this has never happened
in the past...(Interruptions)

MR. DEPUTY SPEAKER : Now, please listen to the
reply.
...(Interruptions)

SHRI T.R. BAALU : Sir, the hon. Member Shri Nitish
Kumar has just now asked as to why the prices of LPG
have been subsidised...(Interruptions)

[Translation]

SHRI MUKHTAR ANIS
anywhere...(Interruptions)

[English]

MR. DEPUTY SPEAKER :
Issue.

. This is not required

Now please close this

...(Interruptions)

SHRI T.R. BAALU : Sir, if there is any consensus, if
there is any unanimous consensus about the withdrawal
of the subsidy, | think the government would be glad
enough to consider the same thing.

SHRI NITISH KUMAR : Sir, it was not the decision
of the House; it was the decision of the Government.
The Prime Minister is here. Kindly request him to answer
this question %as to why LPG prices have been
subsidised... (Interruptions)

SHRI T.R. BAALU : If there is any consensus on
this...(Interruptions) what about the BJP Members ? Let
us have a consensus...(Interruptions) If we could arrive
at a consensus, the Prime Minister is here and he s
competent to decide it on the floor of the House
itself... (Interruptions)
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SHRI NITISH KUMAR : No, no, | am not talking
about the BJP or the Janata or any other
Party...(Interruptions) | am talking on behalf of the poor
people of this country...(Interruptions) The Government is
providing a subsidy of Rs. 52/- per LPG cylinder. Why is
the subsidy being given to the upper sections of the
society ? What is this ? ...(Interruptions) The Government
is giving subsidy to the upper sections of the society.
The Prime Minister is here and he should respond to
this question...(Interruptions) ’

[Translation]

SHRI RAMENDRA KUMAR : Mr. Deputy Speaker,
Nitishji is opposing the subsidy which the government is
giving on LPG. In this very House when the government
raised the price of LPG some days back, Nitishji was
protesting why the prices have been increased. It means
Nitishji at that time...(Interruptions)

SHRI NITISH KUMAR :
time...(Interruptions)

You are wrong. At that

[English]

Sir, | am on a point of clarification...(Interruptions)
Sir, he is misleading the House. When the Prime Minister
was replying to the debate on 'Rise of petroleum
products’, | raised this issue at that time
also...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER :
right.

Sit down Nitishji. It is

SHRI RAMENDRA KUMAR : Mr. Deputy Speaker,
Nitishii... (Interruptions) why subsidy was given. | would
like to know from the government that the LPG gas which
was distributed in the rural areas is very less in
number...(Interruptions)

[English]
MR. DEPUTY SPEAKER: | have allowed him only.

[Translation]

SHRI RAMENDRA KUMAR: The Government is
telling three percent.

Mr. Deputy Speaker, Sir, | would like to know from
the Government that you are giving subsidy on the LPG
whereas 98 percent people are not getting any fuel. What
are you doing in this respect ? The present situation is
such that people are not getting wood and there is no
other mean for fuel. Besides, | would like to ask whether
you want to divide rural and urban areas and fix quota
for rural areas that so much percentage will go to the
rural areas and so much percentage to urban areas ?

BHADRA 20, 1918 (Saka)

Oral Answers 10

[English]

SHRI T.R. BAALU : Sir, so far as subsidy is
concerned, there is no discrimination between the rural
and the urban areas.

[Translation]

SHRI RAMENDRA KUMAR : Mr. Deputy Speaker,
would like to say to the government...(Interruptions)

MR. DEPUTY SPEAKER : The hon. Minister has
given reply. Please sit down.

[English]

KUMARI MAMATA BANERJEE : The House will
appreciate that since there is no alternative to the
domestic gas, the common people, the middle class
people, the urban people and the weaker section people
use LPG.

[Translation]
The rich use domestic gas. The poor dose not get it.
[English]

| do not want to mention this discrimination. | would
like the House to recall that during the Congress
Government, the excise duty was reduced from 60 per
cent to 30 per cent so as to give subsidy to the domestic
gas because of the larger interests of the common people.
There are certain areas, like the Defence, where you
cannot curtail your Budget. Similarly, you have to give
subsidy to the fertilisers. You cannot withdraw subsidy
from the domestic gas, as the interests of the common
people are involved in it. | would request you to give
more and more opportunities to the rural areas also. .

SHRI T.R. BAALU : Sir, | welcome the suggestion of
hon. Kumari Mamata. As it is, the subsidy on LPG has
been reduced from Rs. 69.70 in 1995-96 to Rs. 62.5 in
1996-97. We are gradually reducing the subsidy. |
welcome her suggestion. The matter is of concern for all
of us. We will definitely take into account her suggestion.

SHRI MADHUKAR SARPOTDAR : Mr. Deputy-
Speaker, Sir, the hon. Member, Shri Nitish Kumar while
explaining about the LPG supply mentioned a very vital
point. He said that about 97 per cent of the people, who
have LPG connections, are the rich people. By saying
so, a wrong message has been given to the country as
if those who are using the LPG are necessarily the rich
people. | would rather say that they are the helpless
people. | do not know the percentage of the rich people
who are having the LPG connections. The Government
must be knowing it. The fact is that it has been supplied
to the common people, particularly to those who are
staying in the cities and have no other alternative source
of cooking gas. My only worry is, so much of gas is
being wasted. We should utilise all the gas available and
provide it to all, whether they are ‘kisans’, urban or rural
people. We should not have this discrimination. We have
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to find out the ways as to how best we can supply LPG
to all the people. For that purpose, as hon. Kumari
Mamata has mentioned, why should we not reduce the
excise duty on it so that the common people can get the
advantage ? The impression that only the rich people
are using It should be removed altogether. The common
people are getting its advantage. If ‘kisans’ are not given
this facility, they should also be given this facility but that
does not necessarily nean that those who are having
this facility are the rich people. | would like to know the
percentage of the rich people who are having the LPG
“connections.

SHRI T.R. BAALU : Sir, | can only say that about
3.8 per cent of the people living below poverty line are
enjoying this facility.

MR. DEPUTY SPEAKER : Next questions.
L Inferrupt/ons)

MR. DEPUTY SPEAKER : You had already agreed
to have only six supplementary questions.

[Translation]

‘Six supplimentaries have been asked. Now the next
question.

[English]

MR. DEPUTY SPEAKER : You have just agreed for
six supplementaries.

National Council for Science and Technology

*5642. PROF. *P.J. KURIEN : Will the MINISTER OF
SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether the National Council of Science and
Technology is popularising science and technology;

(b) if so, the details of the work being done;
(c) the achievement so far in this regard;

(d) whether such councils have also been set up in
the States; and

(e) it so, the details thereof, State-wise.

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH ) :
(a) to (e) A statement is laid on the table of the House.

STATEMENT

(a) to (e) National Council for Science & Technology
Communication is popularising Science & Technology
through a host of programmes. These programmes include
developing, adapting and promoting diverse communication
methodologies to popularise S&T in the country and
inculcating scientific temper among the people. The
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programmes include projects involving large number of
common people, for example, the Bharat Jan Gyan Vigyan
Jatha-1992, ECLIPSE 1995 programme; and the National
Children’s Science Congress. Through these programmes,
it has been possible to reach large sections of society to
create awareness. National Council for Science &
Technology Communication executes its programmes in
different Stafes through State Science & Technology
Departments and also through over one hundred Non-
Government Organisations spread across the country.
States also have their own State Science & Technology
Councils who perform diverse functions including Science
Popularisation. ’

PROF. PJ. KURIEN : | thank the hon. Minister for
the Statement. B

One of the main functions of the National Council
for Science and Technology Communication is to inculcate
scientific temper and scientific outlook among the people.
Our Constitutiorv provides that it shall be the duty of
every citizen to develop scientific temper. But unfortunately
now in this country the scientific temper and scientific
outlook are on the decline.(Interruptions).

MR. DEPUTY SPEAKER : No side talks please.

PROF. P.J. KURIEN
fabricate. .. (Interruptions)

SHRI P.C. CHACKO : Why does he unnecessarily
interfere 7

PROF. PJ. KURIEN : You know that the Marxists
are dogmatic people, superstitious people...(Interruptions)

SHRI P.C. CHACKO : They are unnecessarily

You are the people who

“ provoking Prof. Rurien. Why do they provoke

him ?...(Interruptions)

PROF. PJ. KURIEN : | will stick to my question
if they do not interfere. You please control. him
...(Interruptions)

MR. DEPUTY SPEAKER : Yes, please, Prot. Kurien.
...(Interruptions)

PROF. P.J. KURIEN : Unfortunately this scientific
temper and outlook are on the decline in the country.
Even the scientists are not out of this. Of course,
superstitions among the political leaders are on the
increase. But it is clearly mentioned in the Constitution
that it shall be the duty of every citizen to develop
scientific outlook and a scientific temper. Therefore, it is
the duty of the Government to devise programmes which
will enable the people to develop a scientific outlook. |
have gone through the programmes which have bgen
chalked out by the National Council for Science and
Technology Communication. The hon. Minister has given
it in the Statement. They are mainly aimed at creating
awareness and spreading science and technology.

MR. DEPUTY SPEAKER :
question.

You please ask the
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PROF. P.J. KURIEN : | am coming to the question.
it is a very important question.

SHRI BASU DEB ACHARIA : He is not asking any
question.

SHRI P.C. CHACKO : Why do you worry about it ?
Let the hon. Minister reply.

PROF. P.J. KURIEN : Theretore, we miss the thrust.
The thrust of the programme should be to inculcate a
scientific temper and a scientific outlook among the
people.

| would like to know from the hon. Minister whether
he would have a lopk at the whole programme and
whether he is prepared to redevise and recast this
programme so that the thrust will be scientific temper
and outlook and discarding of superstitious.

SHRI YOGINDER K. ALAGH : | am very grateful to
the hon. Member for asking this very important question
and for giving a very high priority to the need for a
scientific temper in the country.

The National Council for Science and Technology
Communications as the hon. Member knows, has
programmes like the Bharat Jan Gyan Vigyan Jatha where
a lot of people are involved in terms of promoting scientific
attitudes. We also have the National Children's Science
Congress. They take up specific scientific events, for
example, the Eclipse so that a scientific approach towards
the eclipse 'is created. We are now reconstituting the
National Council for Science and Technology
Communication. | agree with the hon. Member that this
is an issue which we have to look into it in an unanimous
way. | assure the hon. Members that it the hon. Members
give any concrete proposals, | assure them that we will
give them a very high priority.

PROF. P.J. KURIEN : | thank the hon. Minister for
the reply.

Secondly, in the ministry's report it is said that two
important ingredients necessary are communicators and
development of software. He had admitted in the Report
that adequate number of communicators have not been
trained and proper software has not been developed. In
view of that | would like to ask him whether he is
prepared to consider a suggestion that these programmes
be implemented through educational institutions in the
rural areas so that the teachers in the schools and
colleges can act as communicators. By doing so,
university can save some funds and the colleges can
also, in turn, get benefited.

Further, we talk about creation of awareness and
ignore the contribution of ancient India towards science.
Ancient India has great contribution towards science. You
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are aware how SHOONYA Of ‘zero’ came into existence. It
was an Indian contribution. Even the Arabic numerals
are an Indian contribution. They were, transferred to
Europe by Arabs. But their origin is India. But these things
are not propagated. The people are not made aware of
the contribution of ancient India towards science.

Will you include this subject also in the programme ?

SHRI YOGINDER K. ALAGH : Sir, | would like to
inform the hon. Member that in the programmes that are
developed for both Bharat Jan Vigyan Jatha as well as
the National Children’s Science Congress or the People’s
Science Network, a lot of emphasis is placed on creating
software, on creating kits and on creating book. We have
had this programme reviewed by a Committee under the

-Chairmanship of. Prof. Qasim. We are planning to look

into all those suggestions for making these programmes
more effective.

We have also sponsored films. | will give you an
example. There was a very popular film called Bharat Ki
Chhap. You may recall that that does have an emphasis
on ancient Indian science also. | would like to inform the
hon. Member that we give very high priority to this.
Recently we have released a drug called Memory Plus
which is based on “Grandmother said, use Brahmi oil for
codling your brain". Our scientists have found out that
Ducticimite which is a protein in Brahmi, when it is used
on a particular part of the brain, it enhances'memory.
We have introduced that drug.

“ SHRI E. AHAMED : It should be made. available first
to the Members of Parliament.

SHRI YOGINDER K. ALAGH : Sir, it will be the
privilege of the Council of Science and Industrial
Technology to give Memory Plus. | can personally say
that having crossed the age of 55 it is a very useful
drug. We are expecting to have a national and the world
market. It has, in fact, been marketed. But it is very
important that our people see the great strengths that we
had, and our relations with environment. This is a part of
our programmes. This is a programme in which all
suggestions are welcome. We want more and more
people, including schools and colleges to participate. |
want to assure the hon. Member that both Bharat Jan
Vigyan Jatha as well as Children’'s Science Congress
work through the schools. Once a year, we bring a lot of
school children to Delhi. We organise a number of
programmes. But | agree with him that a lot more can
be done anti should be done.(Interruptions)

PROF. PJ. KURIEN : Sir, | have represented to the
hon. Minister that Brahmi oil should be supplied to the

- marxists !

MR. DEPUTY SPEAKER : He has already mentioned
it!

(Interruptions)
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SHRI G.G. SWELL : If I am not mistaken, the Minister
who has answered the question 1s a Professor as he
suffers from all the ailments of Professors of lecturing
instead of answering questions

Having regard to our present situation, our security
environment and our 1solation in the United Nations on
the CIBI, foremost in our minds should be science and
technology and the development of our missiles.

We have developed Prithvi, although we have not
integrated it with the Armed Forces. | do not know what
the situation of Agni is. The greatest programme before
us 1s to put our own satellite into the geosynchronous
orbit. (Interruptions) Some time ago, there was a question
of getting cryogenic engines or cryogenic technology from
Russia. but we said that we would do it on our own. |
would like to know what the progress is in the
development of our own cryogenic technology.

SHR!I YOGINDER K. ALAGH : Sir. the hon. Member
is quite nght, | am a professor. in fact, I am an
unashamed protessor. | think, the kind of question that
has been asked does need a detailed reply.

As tar as the question on missiles and cryogenic
rockets is concerned, | handle the parhiamentary work
related to Space separately and | want to assure the
hon. Member that top priority is being given. However. if
he likes, he can ask a separate question and we can
give a detalled answer on that.

SHRI SURESH PRABHU : Sir. | am raising a
question which is a little fundamental in nature which
pertains to this and | am very happy that a person of
the caliber of Prof. Alagh is incharge of this Department.

Sir, | would like to know from the hon. Minister what
the total cost that the country bears every year on science
and technology generally and what the parameters are
that we have laid down to find out the efficacy of this
amount that we spend on it. | would also like to know
whether we do any scientific audit. Do we do any social
or technology audit-not the financial audit-to make sure
that there i1s a relationship between the amount that we
spend and the output that we get from this amount that
we spend 7?7

Sir, the NGOs that the hon. Minister has mentioned
are hundred in nature and are also involved in the mission
that the Government is currently carrying on. | would like
to know what the total percentage of expenditure is that
these NGOs get out of the total Budget of the
Government and what the amount we spend
departmentally 1s. Are we planning to expand this
programme. that is undertaken and as has been
mentioned by Prof. Kurien, to rural areas where there is
a possibility of receiving scientific approach more because
of their wish to learn on these lines ?
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SHRI YOGINDER K. ALAGH - As tar as the scientific
communication programme is concerned, last year we
spent a little more than two crores of rupees. Most of it
was spent through voluntary agencises, through schools
and others because the Government itself does not spend
much money on this.

We have not had a detailed audit done because the
programme really covers millions, in fact, crores of children
and other people are also involved in it. We have had
assessments done on a partial basis and the results seem
to be encouraging in the sense that the programmes do
have an exposure on the people and a fairly substantial
proportion of them seem to be influenced by the ideas
given. But | must admit that these assessments are only
in some selected urban areas.

| agree with the hon. Member that we need to
concentrate more on rural areas, although he may
remember that the Bharat Jan Gyan Vigyan Jatha really
travels through areas and there were more than three
hundred districts which were covered by it.

SHRI BASU DEB ACHARIA : Sir. the National
Institute for Science and Technology Studies is doing very
good work in regard to technological assistance to rural
artisans. There 1s a State level Advisory Committee in
the State of West Bengal and | happen to be the
Chairman of that Advisory Committee. Previously, Prof.
Nirmal Chatterjee was the Chairman of that Committee.

This programmevis now confined to one district, that
is, Bankura, where there are a large number of artisans.
There are two such districts in our country. One such
district is Bankura, where there are a large number of
rural artisans.

May | know from the hon. Minister whether this
programme can be extended to other neighbouring districts
so that the rural artisans of those districts can be assisted
in regard to modarnisation of their technology by helping
them with modern science and technology ?

SHRI YOGINDER K. ALAGH : Sir, the
programmes for support to artisans are not a part of the
science communication stream but there are a number of
institutions in the Department of Science and Technology.
The Department of Science and Technology itself gives
support for that kind of research which makes technology
available to small farmers. We have a number of research
proposals which we have funded in the Eastern Region
including the State of Bengal. Generally we are very
supportive to extending technology to artisans and to small
tarmers. If there are any specific proposals, the
Department will be very happy to look into them.
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[Translation]

SHRI NANDKUMAR SAl : Mr. Deputy Speaker, Sir,
| would like to ask a question from the hon. Minister
through you that the Scientific outiook prevalent in ancient
India was described by sages in Shastras in many ways
as there is rule to coruscate the sun after taking bath
Similarly Tulsi i1s planted with the same purpose. The
plant of Tulsi is such that it emanates oxygen day and
night. Are you taking any measure to propagate this type
of Scientific outlook described in our old religious books
so that the whole world i1s acquainted with this knowledge.

[English]

SHRI P.R. DASMUNSI : Sir, the Delhi government is
not giving power to Lok Sabha...(Interruptions)

[Translation|

SHRI YOGINDER K. ALAGH : Mr. Deputy Speaker
Sir, we give precedence to those who have undertaken
research on this outlook and gave it a scientific touch.
As the hon. Members know that some were mentioning
Brahmi. We have started a research programme on it.
We will do experiment with Dabur and Zhandu and try to
bring before the world our strength of the ancient India.
For this we have started work in the eighth plan and we
will carry this work 1n the ninth plan also to increase this
historical strength.

MR. DEPUTY SPEAKER : Mantnj, | also would like
to ask a supplementary. Can |, besides Tuisi. get
information or such oil can be prepared which may prove
helpful in maintaining decorum of the House.

(Interruptions)
[English]
MR. DEPUTY SPEAKER : Next Question 543
....(Interruptions)

MR. DEPUTY SPEAKER : Six supplementaries are
already over.

[Translation]
The Seventh | have asked. Sorry.
[English]

SHRI RUPCHAND PAL : This is very important you
are allowing...

MR. DEPUTY SPEAKER : | have not allowed. We
have shifted to the next question.

Counter Guarantees for Power Projects

*543. SHRI *SONTOSH MOHAN DEV:
SHRI ISWAR PRASANNA HAZARIKA :

Will the PRIME MINISTER be pleased to state :
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(a) the names of Fast Track Power Projects involving
Foreign participation for which counter guarantee has been
given by the Union Government;

(b) the names of private projects not involving any
foreign financial collaboration given counter guarantee so
far

(c) the amount of counter guarantee involved in each
case;

(d) whether the Government have fixed any deadline
to give counter guarantees to all projects put in fast track
category,;

(e) if so, the details thereot; and
(f) f not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (f) A statement is laid on
the Table of the House.

STATEMENT

(a) The Umon Government have so far given counter
guarantee to the following Fast Track power projects
involving toreign participation :

1. Dabhol CCGT (740 MW) of Dabhol Power
Company.

2. Ib valley TPS (420 MW) of M/s. AES, USA.

3. Jegurupadu GBPP (216 MW) of M/s. GVK
Industries.

(b) None.

(c) Dabhol : Liability of the Government for
fixed charges and energy
charges shall not exceed Rs.
1500 crores in a financial year
subject to suitable adjustments
on account of inflation, change
in taxation and rupee
devaluation. In case of
termination of the Power
Purchase Agreement by the
Company, the guarantee will be
limited only to the outstanding
foreign debt which is further
limited to US$ 300 million.

Ib Valley : Liability of the Government for
fixed charges and energy
charges is limited to Rs. 667
crores in a financial year and on

1.4.1996 and each subsequent
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year, this limit shall be increased
by 5%.

In respect of termination
payment, the lability is limited to
foreign debt equivalent to the
foreign equity.

Jegurupadu There is no liability towards fixed
charges and ‘energy charges.

The liability of the Government
on termination is limited to
outstanding foreign debt not
exceeding the total equity of the
project, which in terms of the
power purchase agreement
amounts to US$ 77.7 million.

(d) to (f) : Government of India's counter guarantee
to fast track power projects can be given after all
conditions necessary for the guarantee are fulfilled by
the concerned State Governments. The Government
endeavours to issue the counter guarantee as soon as
the conditions are fulfilled.

SHRI SONTOSH MOHAN DEV : Sir, the hon. Minister
in his reply has mentioned about three projects, namely
Dabhol, Ib Valley and Jegurupadu which have been
cleared. In this House, in 1995, the then Government
said that there were eight projects for counter-guarantee
and the other projects are Godavari GBPP, Zero Unit of
NLC, Mangalore TPS, Visakhapatnam which is in Andhra
Pradesh and Bhadrawati. As the Power Secretary has
declared in one of the Conferences that by September
1996 all these projects will be cleared, may | know from
the hon. Minister as to what the present position of the
other projects is which came from various foreign
investments as well as internal investments ? How many
more projects are still being kept pending before the
Government and how long will it take to clear it ?

Secondly, day before yesterday | saw a news item.
It said that the Government had declared that projects
within Rs. 1000 crore will be automatically cleared by the
State Government. | have seen another statement which
said that now-a-days Independent Power Projects will
come directly to the Central Electricity Board instead of
being routed through other organisations. | am saying it
from the news item. | would like to know whether it is a
fact or not. If it is a fact, it is a good thing. We encourage
you. So, let us know what the position is.

DR. S. VENUGOPALACHARI : Mr. Deputy Speaker,
Sir, as the hon. Member has mentioned so far only three
power projects were given clearance. Regarding
Jegurupadu, it is already issued on 4-9-1996. Regarding
Spectrum Tessra, they have withdrawn the counter-
guarantee. Regarding Visakhapatnam Thermal Power
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Station, which is in Andhra Pradesh, the amended PPA
dated 17-8-96 was received from the Government of
Andhra Pradesh on 26-8-96 and it was recently sent to
the Central Electricity Authority for MOU and scrutiny on
30-8-1996. Regarding Neyveli Zero Unit in Tamil Nadu,
this was communicated on 3-9-1996. The imposition of
guarantee, charge of four per cent and revision of liquidity
damages in favour of NLC are non-negotiable. Regarding
Mangalore Thermal Power Station, the officials are
meeting. Official discussion is going on. Regarding
Bhadrawati Thermal Power Station which is in
Maharashtra, the MOU was reminded on 23-8-96 and on
6-9-96 It was requested to expedite their comments. On
23-8-96, we have requested the Government of
Maharashtra and the Maharashtra State Electricity Board
to furnish the tariff schedule and certify the deviation
from Government of India tariff notification, if any.

Regarding Dabhol, counter-guarantee has already
been cleared. The hearing has been completed and the
judgement is awaited from the hon. High Court. Regarding
Ib Valley which is in Orissa, the Government of India has
already asked some clarifications on certain PPA related
issues sought by the Government of Orissa and they
have been conveyed to them. This is regarding Fast Track
power projects.

As the hon. Member has said, recently the
Government has announced the CEA clearance within
Rs. 1000 crore. Since the introduction of power policy,
we are regularly streamlining the guidelines of CEA.
Recently through competitive bidding the projects which
are sponsored b} the State Electricity Boards and the
State Governments, the limits are increased up to Rs.
1000 crore, i.e. roughly 250 megawatt.

SHRI SONTOSH MOHAN DEV : Is it a fact that the
present Government has given up the policy of MOU
route and it is now going for the route of bidding ? If it
is so, it is a good thing. Is it a fact ?

Sir, a long time is taken to clear any power project.
What is the reason for delay ? There are two things,
one is environment clearance and the other is availability
of fuel. Fuel in this case is gas. There is no gas available
now other than in the North-Eastern region for power
projects. Second is coal and as long as coal is in the
public sector the investment is not coming and as such
coal is not available. There was a decision at one time
that a captive coal mine will be given to the power
projects so that they can have good coal for their projects.
What is the present stage of that policy of the Government
of India ?

DR. S. VENUGOPALACHARI : Sir, the MOU system
continued till 18th February, 1995. The Government has
given clear instructions in this regard. Due to lot of
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criticisms from 1992 onwards and to maintain
transparency, we requested in the month of October, 1993,
the State Governments to consider the possibilities of
competitive bidding only. After 18th February, 1995, the
MoU system was scrapped. It is taken up through
competitive bidding only.

As far as environmental clearance 1s concerned,
recently the hon. Prime Minister has taken a review
meeting with inter-Ministerial Secretaries and he
constituted one high level committee for clearing the fast
track projects under which the Cabinet Secretary and all
the inter-Ministerial Secretaries are there. One committee
was constituted under the Chairmanship of the Principal
Secretary to hon. Prime Minister which will look after the
clearance of all the projects. Moreover, we have written
to the Ministry of Environment to give us technical
guidelines and they are constituting a committee to give
more powers to the State Governments.

As far as fuel linkage policy is concerned, we have
written to the concerned Departments to consider the
policy decision and it is under consideration.

SHRI ISWAR PRASANNA HAZARIKA : Si, | am
pleased to see from the reply that the counter guarantee
issue has not been totally closed. But in 1995, when the
Government of Assam had approached the Government
of India for counter guarantee for Amgurn gas-based
thermal power project, the Government of Assam was
told that no counter guarantee was going to be extended
beyond the eight fast track power projects.

Now, | find from the reply that the question i1s open
and if that was so, then, perhaps, injustice was done to
Assam at that time, which had accepted and reconciled
to the decision that only richer States will be given counter
guarantee and poorer States are expected to remain in
darkness. That is the policy of the Government and we
have accepted it. But, now, the question is that counter
guarantee arises from the assurance of a minimum
guaranteed post-tax return of 16 per cent on capital given
by the Government of India. Now, 16 per cent return on
capital at 68.5 per cent plant load factor and again an
additional 0.07 per cent for every additional one per cent
P.L.F. above 68.5 per cent may work out to return of
even 30 per cent. And with padding of the costs for
equipments and also of pre-operative experience and
interest during construction, financing charges, etc. being
very high with all that, the return to the investor could be
as high as 60 per cent and if you take pre-tax, then it
will be something like one hundred per cent.

MR. DEPUTY SPEAKER : Please put the guestion.

SHRI ISWAR PRASANNA HAZARIKA : This return
is very high by any standards | would like to know
whether the Government is going to extend the counter

BHADRA 20, 1918 (Saka)

Oral Answers 22

guarantee to fast track projects and to other IPPs based
on this formula only or they are thinking of reviewing the
formula because other projects which will not be given
the counter guarantees will be deprived of this assurance.
Then they would expect a higher return, to cover higher
risks. Secondly, the need for counter guarantee arises
because of doubt on the liquidity of the SEBs to pay to
the IPPs for power supply.

Now, this position of liquidity arises because of the
severe financial crisis being faced by the State Electricity
Boards. The crisis is attributable to low plant-load factor
high transmission and distribution losses, low recovery of
revenue and above all below-cost tariff structure. No
amount of artificial props will ‘help the country to solve
the power crisis until and unless you make the Electricity
Boards viable. Therefore, the least that is to be done is
to do something to upgrade about the tariff structure.

MR. DEPUTY SPEAKER : Please conclude. Only
five minutes are left in the Question Hour.

SHRI ISWAR PRASANNA HAZARIKA.: What is it
that you are doing to prevail upon the the State
Governments and the State Electricity Boards to improve
the tariff structure to a more remunerative level.

THE PRIME MINISTER (SHRI H.D. DEVE GOWDA):
Sir, with regard to counter guarantee, the then
Government had agreed to give the counter guarantee to
only about eight fast track projects. So far as the MoU
system is concerned, in February, 1995 the then
Government took a decision that the MoU system should
be scrapped and the open bidding system should be
introduced. It was done because of criticism from various
circles including media who tried to find fault with the
MoU system that there is no transparency. Because of
that, that system was scrapped and the open bidding
system has been introduced.

Our senior Member Shri Sontosh Mohan Dev has
asked whether there is any change of policy on this
issue so far as the New Government is concerned. Yes,
the only change trom the old policy is to empower the
State Governments to clear the power projects upto
Rs. 1,000 crore and they should not come to the Central
Government. | will tell you very frankly. Whatever may
be the intention of the Central Government, whatever
may be the advantage of the economic liberalisation, the
benefit was actually unable to reach the common man.

SHR!I PRAMOD MAHAJAN : Why should they ever
come to the Central Government ?...(Interruptions)

SHRI H.D. DEVE GOWDA : Please hear me. | do
not want them to come to the Central Government. That
is why | am saying this. At that time the investors
themselves had no confidence because the situation was
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like that. | do not want to blame the previous Government.
When | was here, the then Government headed by
Shn Chandra Shekhar pledged 25 tonnes of gold. | do
not want to go into the details of all those things. it was
well known 1o everybody as to what was the economic
situation of the country then. So, at that time, the investors
did not want to come because the Electncity Boards were
mn the red and the economic situation of the States was
50 bad and the country’'s economic situation was also 1in
a crnisis

At that time the investors wanted some guarantee
from the Government of India. Otherwise they did not
want to invest here. On account of that, for eight projects
which come within the period of one year after the
announcement of the power policy, the Government of
India has agrced to give counter guarantees for these
eight fast track projects.

Sir, | would like to make myself clear. The intention
of the Government is to see that these projects should
be expedited as quickly as possible. | do not want to
blame any Department of the Government of India here.
The procedure is cumbersome. It will go to the
Environment Department, it will go to the Central Electricity
Authority and it will go to the Department of Economic
Aftairs. Like that, this itself 1s going to consume a lot of
time. We do not want this type of procedure. We want
to simphfy it. That is why, tomorrow, | think, the legal
notification 1s going to be issued so far as empowering
the State Governments to clear projects upto Rs. 1,000
crore 1s concerned. There is no need to send these
projects upto Rs. 1,000 crore to the Central Government
for clearance.

SHRI PRAMOD MAHAJAN : Sir. we appreciate that.
No power project should come to the Central Government
We appreciate your stand about Rs. 1,000 crore. Even if
there is a project of Rs. 10,000 crore the State must be
asked to clear it. Why should it come to the Centre at
all ? There 1s no need for the Centre to clear it and
justify 11...(Interruptions) | am not objecting to your policy.
| am saying that you go upto Rs. 10,000 crore limit. Do
not take it in your hands...(Interruptions)

SHRI H.D. DEVE GOWDA : If it is going to help us,
we will examine that. Whether your suggestion is going
to further improve, | will examine that. The purpose of
taking this decision is only to help the States to see that
the power projects are cleared.

WRITTEN ANSWERS TO QUESTIONS
[English]
State Electricity Boards

‘544, SHRI MADHAVRAO SCINDIA : Will the PRIME
MINISTER be pleased to state :
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(a) the power consumption rates chargeable by
different State Electricity Boards as compared with those
agreed upon with private foreign and Indian power
generating companies;

(b) whether the State Electricity Boards have made
out a case for enhancement of electric supply rates on
this ground, with respect to domestic, rural and
commercial power supply;

(c) if so, the details thereof; and
(d) the Government's response thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) The tariff for sale of power
to various categories of consumers is fixed by each State
Electricity Board taking into account various technical and
commercial factors including the pooled cost of generation
and supply and purchase of power etc. The tariff for sale
of power from private, foreign and Indian Generating
Companies would be fixed, on completion, in accordance
with the principles and norms laid down in the
Government of India's Tariff Notfication for Generating
Companies. It is, therefore, not possible to compare the
tariff rates for consumers chargeable by SEBs with that
of private foreign and Indian Power Generating
Compan:zs. The power consumption rates chargeable by
different SEBs as on date are enclosed as statement.

(b) No, Sir. As per the Electricity (Supply) Act, 1948
the SEBs/State Governments are empowered to fix the
consumer tariff on their own.

(c) and (d) :
above.

Do not arise in view of (a) and (b)

STATEMENT

Staterment Showing Power Consumption
Rates Including Electric Duty in
Ditferent SEBs - 1996-97

Sl.  States Domestic Commercial Agricultural Industrial
No.

1. Andhra 111.00  261.00 475 270.00

Pradesh

2. Assam’ 105.00 315.00 150.00 214.18
3. Bihar 137.00 449.00 29.09  209.99
4. Guijarat 169.50 376.40 61.22 271.59
5 Harvana 171.00 255.00 55.10  255.00
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Domestic  Commercial Agricultural Industnal

S States

No.

6. Himachal 61.00 155.00 6500  165.00
Pradesh

7. Karnataka 150.00  390.00 200 24717

8. Kerala 77.00 313.00 14.21 116.57

9. Madhya 75.00 230 00 36.73 27771
Pradesh

10. Maharashtra 116.10  312.00 2296  308.99
11. Meghalaya 8500 176.00 56.00  156.07
12. Orissa 98.75  265.00 70.00  306.58
13. Punjab ' 133.25 267.00 4591 231.00
14. Rajasthan 105.00 232.50 4196  255.00
15. Tamil Nadu 90.00 330.75 022 28853
16. Uttar Pradesh 120.00 263.63 4729 28216

17. West Bengal 104.43  251.90 87.00 274.40

[Translation]
Irregularities in 1AY

‘545 SHRI MOHAMMAD ALl ASHRAF FATMI = Will
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether several irregularities have been
committeed in Indira Awas Yojana;

(b) if so. the State-wise details thereof for the last
three years; and

(c) the number of persons aganst whom action has
been taken in this regard ?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPU YERRANNAIDU) : (a)
to (c) State Governments were asked to report
irregularities committed, if any, in the implementation of
Indira Awas Yojana. However, except Assam, Andhra
Pradesh, Maharashtra and the UT of Andaman & Nicobar
Islands who have furnished 'nil' information no State has
so far reported any such irregularities having been
committed. This Ministry had received some complaints
from Members of Parliament regarding irregularities
committed in the selection of beneficiaries and corrupt
practices being induiged in by some official. These have
been referred to the concerned States for appropriate
action. Besides, Members ‘of Parliament have pointed out
before various for a such as Consultative Committee and
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the Standing Committee, general i1ssues about irregularities
relating to poor quality of construction, engagement of
contractors in construction of IAY houses and misutilisation
of funds. While specific complaints are always referred to
the concerned DRDAs/State Governments for inquiry and
appropriate remedial action, the Ministry monitors the
implementation of IAY through periodic progress reports,
reviews, CAG's observations, evaluations and its own
mechanism such as the Area Officers Scheme through
which Officers of the Ministry designated as such for
specific districts/States carry out sample inspection to see
whether the scheme has been implemented in accordance
with the guidelines issued by the Ministry. In addition,
the Ministry has recently issued instructions to the State
Governments to set up Monitoring and Vigilance
Committees at the block, district and the State levels to
monitor and exercise vigilance over the implementation
of various rural employment schemes. Among others,
Members of Parhament and Members of Legislative
Assemblies, besides ex-MPs and MLAs are members of
such Committees.

[English|
Production of Processed Fruits

'646. SHRI P.S. GADHAVI :
PROF. JITENDRA NATH DAS :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) the steps taken by the Government to increase
production of processed fruits;

(b) whether the Government propose to promote fruit
processing industries at village level;

(c) if so, the details thereof. State-wise;

(d) the number of Food Processing Training Centres
functional, State-wise and location-wise;

(e) criteria adopted for choosing the location for
setting up the training centre; and

(f) the extent to which it will help in generating
additional employment ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (c) In order to promote processing of fruits,
particularly at village level, the Government has been
taking various steps to provide policy support, facilitation,
consultancy etc. In addition, the Ministry of Food
Processing Industries 1s implementing various
developmental plan schemes, which include support for
backward linkages, for marketing, R&D etc. One of these
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plan schemes relates to setting up ot food processing
and training centres, which are primarily meant for
providing training to the village level entrepreneurs.

(d) While no State-wise targets have been fixed,
assistance has been provided to various State
Government organisations, cooperative/ voluntary
organisations, including non-Governmental organisations
etc. At present, 58 such centres are reported to have
already become functional. The details are enclosed as
statement.

(e) The location of such training centres is proposed
by the implementing agency on the basis of availability
of raw materials, other infrastructural facilities like buildings
etc. Government of India approves such proposals from
Central Government organisations, State Governments/
Organisations, Non-Governmental organisations,
educational Institutions etc. on the merits of each case in
accordance with the guidelines laid down in the Plan
Scheme.

(f) This scheme aims at creating entrepreneurship at
village level and this training will provide hands-on
experience to the trainees who can thereafter set up
their own units, which would result in generating additional
employment.

STATEMENT

State-wise details of Food Processing & Training
Centres Functioning

Sl Name of the

No. of FPTCS Location
No. State already opened
1 2 3 4
1. Bihar 10 Ranchi, Angara, Gumia-2,
Gotra, Torpa-2, Dumka,
Sahibgunj, Baradwari
2. Haryana 2 Gurgaon-2
3. Himachal Pradesh 1 Shogi
4. Karnataka 2 Habbal, Hulkoti
5. Madhya Pradesh 1 Satpura
6.  Mizoram 4 Sairang, Vaivength,
Khawzaawl, Chhingchhip
7. Orissa 10 Kashiharipur, Nayagarh-2,
Sundergarh-2, Koraput,
Parlakhemundi. Gajapati,
Khurda, Dhenkanal
Tamil Nadu 1 Tiruppattur
Uttar Pradesh 15 Lucknow-2, Meerut, Palia,

Saharnpur, Faizabad,
Deoria. Gorakhpur,
Allahabad-4, Basti,
Sitapur, Sultanpur
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1 2 3 4

10. West Bengal 8 Baruipur, South 24-
Parganas, North 24-
Parganas, Howrah,
Jhargram, Belpathasi,
Malda

1. Delhi 1 Rajputna Rifles, Delhi-
Cantt.

12.  Assam 3 Jagi. Rangiya, Bonda.

Total: 58

Rural Electrification Corporation

‘547. SHRI RAJIV PRATAP RUDY : Will the PRIME
MINISTER be pleased to state :

(a) whether the financial outlay for the Rural
Electrification Corporation has been drastically reduced
for year 1996-97 in comparison to previous years;

(b) if so, the reasons and justification thereof;

(c) whether the State of Bihar and Orissa are going
to be severely affected due to reduction in plan outlay;
and

(d) if so, the steps taken by the Government in this
regard 7

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) The funds provided for Rural
Electrification Corporation through budget during 1996-97
vis-a-vis 1994-95 and 1995-96 are as follows —

(Rupees in Crores)

Head 199495 1995-96 1996-97
Budgetary Su;port 316 348 348
Minimum Needs Programme 160 175 175
Kutirjyoti 5 25 25
External Assistance

through Budget 10 67 50
Total 491 615 - 598

In addition to budgetary support, provision is also
made for raising funds through extra budgetary sources
such as Market Borrowings and Government Guaranteed
Bonds. The provision for raising such funds is yet to be
finalised by the Planning Commission for the year
1996-97.
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(b) The margmal reduction of Rs. 17 crores n
budgetary allocation tor 1996-97 as compared to 1995-96
lias been on account of expected lower utiisation of DECF
funds tor System Improvement and Small Hydel Schemes

() and (d) Rural Electinfication programmes are
formulated and executed by the SEBs/State Governments
according to the prionties fixed by the State Governments
and the availabiity of financial and other resources. The
Annual Plan size for rural clectnfication 1s decided by the
Planning Commission 1n consultation with the State
Governments/SEBs at the time of Working Group
discussions. The Plan allocation for rural clectnfication
programmes for the States of Bihar and Onssa are yet
to be finahsed by the Planning Commission.

Poverty Line

548 SHRI RAM NAIK . Will the Mimister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state

(a) the percent ot tamilies below the poverty line
dunng the last ten years. year-wise, together witnh the
imits of poverty line

(b) the mmpact of vanous schemes launched trom
time to time to brning the people above the poverty line:

(c) whether the schemes have not produced the
desired results. and

(d) 1t so. the reasons therefor and the remedial steps
bemg taken m this recgard 7

THE MINISTER OF STATE OF THE MINISTRY Of
PLANNING AND PROGRAMML IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH)
(a) The Planning Commission estimates number and
percentage of people below the poverty hne based on
the quinguenmal household consumer expenditure survey
conducted by the National Sample Survey Orgamisation
(NSSO). The latest estmates of poverty arc based on
the Consumer Expenditure Survey of 1987-88 (43rd
Round). According to this. 25 49 per cent of the population
live below the poverty line in 1987-88 The full results of
NSS Consumer Expenditure Survey of 1993-94 (50th
Round) are under process. The poverty lnes in Rural
and Urban areas for the iast ten years are as follows:

Year Poverty Line

(Rs) Monthly Per Capita Expenditure
" Rural Urban
I R
l984-85 10804 12466
1985-86 114.10 131.65
1986-87 1 122.26 141.07

1987-88 132.04 1562.35
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1988-89 143.75 165 86
1989-90 154.26 17799
1990-91 170.25 196.44
1991-92 193 89 223.72
1992-93 210.62 243.01

1993-94 264.38

(b) to (d) A number of Income and Employment
Generation Programmes, such as Integrated Rural
Deveiopment Programme (IRDP) Jawahar Rozgar Yojna,
Nehru Rozgar Yojna and Pnme Minister's Rozger Yojna
are being implemented by the Government. In addition.
special mponent plan and Tnbal sub-plan are being
mplemented for the benefit of Scheduled Castes and
Scheduled Tribes tamilies respectively. The implementation
and the impact of IRDP and Rozgar Yojna have been
cvaluated by a number of organisations and also
monitored by the Government. The programmes have had
positive 1impact on the incomes of beneficianes. As a
result ot continuous monitoring of the poverty alleviation
programmes, measures are taken tfrom time to time make
these programmes more eltective

Bagasse based Power Projects

‘549 SHRI JAGAT VIR SINGH DRONA: Wil the
PRIME MINISTER be pleased to state :

(a) whether the Government have received Project
Reports for seting up bagasse based power projects from
sugar factones:

(b) it so. the detals thereof. State-wise. and

(c) the time by which these proposals are lhkely to
be finahsed ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b) 20 project reports
aggregating to 202 MW surplus power generation capacity
have been received from sugar tactonies in 7 States/
U.T for setting up ol bagasse based cogeneration
projects State-wise details are enclosed as Statement.

(c) A Statement is enclosed
STATEMENT

State-wise details of bagasse based cogeneration project
reports receved from sugar mills are given below

Sm.‘t\rlo.%étét;/UEm ‘ _ V Surplus Power
capacity (In MW)

No. of Reports

1. Andhra Pradesh 1 7.50
2. Karnataka 3 31.00
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S.No. State/U.T. Surplus Power

capacity (in MW)

No. of Reports

3. Madhya Pradesh 1 11.50
4. Maharashtra 6 84.10
5. Pondicherry 1 8.40
6. Tamil Nadu 5 41.00
7. Uttar Pradesh 3 19.20

13 bagasse based cogeneration projects have aiready
been established by sugar mills in three States,
aggregating to a surplus power generation capacity of 42
MW. A capacity of 49 MW is at an advanced stage of
implementation. Further progress by sugar mills will
depend upon finalisation of equipment, necessary statutory
clearances, financial closure, signing of Power Purchase
Agreement with the State Electricity Boards, etc.

Shanti Swarup Bhatnagar Award

*5650. DR. SATYANARAYAN JATIA :
SHRI SANTOSH KUMAR GANGWAR :

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether attention of the Government has been
drawn to the news-tem regarding irregularities in awarding
the Shanti Swarup Bhatnagar Prize for 1995 appearing
in the ‘Statesman’ dated November 16, 1995 and the
‘Economic Times' dated June 20, 1996;

(b) it so, the tacts thereof:

(c) whether the Government/CSIR propose to take
steps to ensure that this award is given only to those
scientists who undertake work in India so as to promote
technical/scientific work in the country;

(d) if so, the details thereof; and
(e) it not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) :
(a) Yes, Sir.

(b) Both the news items pertained to the Bhatnagar
Prize in Physical Sciences for the year, 1995 given by
CSIR to two Scientists. The news item in Statesman
reported that the rule concerning eligibility of the award
namely “that the Award be given to Scientists for
research contributions made in India, primarily during
the five years preceding the year of the prize” was
flouted in this case.

The news item in Economic Times reported that while
resolving the controversy, CSIR had not honoured the
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assurance that it gave to the Hon’ble Delhi High Court,
to set up a new Committee to go into the Awards issue
afresh. The facts are that to resolve the controversy, CSIR
had constituted a new High Powered Committee with the
approval of the then Vice-President, CSIR consisting of
experts who were not already members of the Advisory
Committee which had recommended the awards earlier.
The new High Powered Committee considered afresh all
the nominations and recommended that the award be
given to Dr. M. Barma, who fulfiled all the eligibility
criteria. CSIR did honour its commitment to the High
Court to set up the new Committee.

(c) CSIR will ensure that the award is given only for
research contributions made primarily in India during the
five years preceding the year of the prize.

(d) and (e) Do not arise.
Crude Oil Production

*551. SHRI BHAKTA CHARAN DAS : Will the PRIME
MINISTER be pleased to state :

(a) whether crude oil production during 1996-97
lagged behind previous year's level;

(b) if so, the production of crude oil during 1996-97
upto July 31, 1996 and the percentage of shortfall in
production in comparison to 1995-96;

(c) the reasons for the shorttall;

(d) the target of production of crude oil fixed for
1996-97; and

(e) the steps taken to achieve the target ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d) Crude oil production target for 1996-97 is 36.312
MMT. The production during April to July 1996 was 10.650
MMT which is around 10% less than the production of
11.833 MMT during the corresponding period of the
previous year. The reasons for shortfall in production are—

— Reduction in anticipated production from the major
fields of BRBC, especially Bombay High and
Neelam, due to unexpected reservoir behaviour,.
not in conformity with earlier predictions.

— Subdued activities in ERBC due to continued
adverse operating conditions.

(e) Various steps taken to increase indigenous
production of crude oil are—

(i) Development of new fields and additional
development of existing fields.

(i) Implementation of Enhanced Oil Recovery (EOR)
Schemes and extension of some EOR schemes
from pilot scale to full scale field application.
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(iit) Implementation of certain specialised technology
such as extended reach drilling, horizontal and
drain hole drilling.

(iv) Obtaining the services of nternational experts
wherever considered necessary.

(v) Maintenance of reservoir health through workover
operations, pressure maintenance methods/
stimulation/artificial lift operations.

(vi) Encouraging the participation of private/joint
venture companies in the oil exploration and
development programmes.

[Translation]
Rate of Realisation for Power

*552. SHRI VIRENDRA KUMAR SINGH :
PRIME MINISTER be pleased to state :

Will the

(a) whether the rate of realisation for power is only
20 percent all over the country:;

(b) the rate of realisation in agriculture, industry, small-
scale industry. Railway sector, separately;

(c) whether there 1s a threat to the economy going
haywire because of low rate of realisation; and

(d) if so, the concrete steps the Government propose
to take to increase the rate of realisation and to prevent
the theft of power ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARYI) : (a) No. Sir.

(b) During 1994-95, average rate of realisation from
sale of power from various Sectors 1s gnven below :

19.43 Palse/unn
221.43 Paise/unit

Agrlculture

Industry (including heavy,
medium and small scale)

Rallway 254 33 Paise/Unit

(c) No, Slr. The average rate of realisation during
1994-95 was of the order of 86%.

(d) In order to improve the rate of realisation,
measures such as recovery of arrears in instalments,
disconnection of power supply, filing of cases in the Court
and settlement of disputes through Negotiation Committee
are taken. As regards preventing the theft of power,
several measures have been introduced which, inter-alia.
include installation of energy meters and setting up of
special vigilance squads to conduct surprise raids for
detecting pilferage of energy. Theft of electricity has also

s
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been made a cognizabie offence under Section 39 of
Electricity (Supply) Act, 1910.

The Ministry of Power has been advising the State
Governments to improve recovery of arrears by taking
measures as stated above.

[Translation)]
Requirement of Power for Delhi

*553. SHRI B.L. SHARMA ‘PREM’ : Will the PRIME
MINISTER be pleased to state :

(a) the estimated overall requirement of power for
Delhi by the year 2000 AD;

(b) whether part of (a) above is likely to be met
from the Northern gnd;

(c) whether part of (a) above is to be met from the
local power stations;

(d) out of (c) above the availability as per the existing
power plants;

(e) whether plans have been approved for meeting
the balance requirement;

(fy if so, the details thereof, and
(g) if not, the reasons theretfor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) As per the Report of the
14th Electric Power Survey Committee of the Government
of India, the projected peak demand in Delhi by the year
2000 A.D. is 3179 MW.

(b) to (d) The additional power requirement of Delhi
is proposed to be met partly from additional local
generation and partly from Delhi's share in the Central
power stations located in the Northern Region. The
capacity available at present for meeting Delhi's power
requirement is as follows :—

Installed Capacity

(i) Delhi's own generation 592.5 MW
(i) Badarpur Thermal Power Station 705.0 MW
(i) Delhi's share in other Central 1587.0 MW

stations in the Northern Region

(e) to (g) DESU has prepared an Action Plan (1995-
2000 AD) for eftecting fiscal and functional improvements,
which envisage structural reorganisation and revamping
of various wings of DESU so as to turn it into a more
efficient body. It. inter-alia, includes new capacity addition,
maximising generation from existing units, stregthening
T&D System in Delhi, adoption of better demand
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management and energy conservation measures.
According to information recewved from Government of
National Capitat Territory of Delhi, DESU has also made
a few alternative proposals, of a general character, for
privatisation of power distribution in Delhi which are at a
preliminary stage of examination by the Government of
Delhi

Member of Parliament Local Areas Development
Scheme

664 DR. MAHADEEPAK SINGH SHAKYA:
JUSTICE GUMAN MAL LODHA:

Will the MINISTER FOR PLANNING AND
PROGRAMME IMPLEMENTATION be pleased to state :

(a) whether the funds allocated under Member of
Parhament Local Area Development Scheme in the country
during 1993-94 to 1995-96 were fully utilised;

(b) if so. the details of funds allocated during each
of the years 1993-94. 1994-95 and 1995-96 alongwith
the detalls of percentage of funds spent during each year
ot the said period:

(¢) whether reasons have been ascertained for delay
in the implementation of the scheme approved by the
Government; and

(d) if so. the details thereof alongwith the details of
suggestions given tor removing these obstacles ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR!I YOGINDER K. ALAGH)
(a) and (b) The details of the funds allotted during each
of the last three years is given below —

Year Funds released by
Govt. of India
(Rs. Crores)

1993-1994 37.8

1994-1995 771.0

1995-1996 764.0

As the funds releascd under the scheme are non-
lapsable. an M.P. can utilise the funds released In a
year, during the subsequent years but within the term of
the Lok Sabha or the term of Rajya Sabha membership.
The percentage of expenditure corresponding to each year
release 1s, therefore, not available. However, ot the total
funds released by the Govt. of India in these three years,
(Rs. 800.7 Crore) 51% have been spent.

(c) and (d) The expenditure incurred so far under
the scheme talls short of the actual release, indicating
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slow progress. Some of the main reasons for this are
the following :—

() Late release of funds in earlier years.
(i) Revision of guidelines in December, 1994.

(m) Application of model Code of Conduct of the
Election Commission in certain States like Bihar
in December. 1994,

(v) Late receipt of recommendations/non-receipt of
recommendations from the MPs concerned in
certain cases.

(v) Late intimation/non-intimation about the choice of
districts by some Rajya Sabha MPs.
(vi) The Scheme being new, the District Collectors

took some time to understand the tull implications
of the Scheme.

However. the implementation of the scheme has
gained momentum during 1995-96.

Suggestions for improvements in the scheme as and
when received are considered and if necessary
instructions, clarifications are 1ssued with a view to
accelerating the pace of implementation of the scheme.

Deep Sea Fishing—Legal Opinion

*555. SHRI MANORANJAN BHAKTA
SHRI CHITTA BASU

Will  the Mimister of FOOD PROCESSING
INDUSTRIES b® pleased to state :

(a) whether attention of the Government has been
drawn to the news report appearing in the ‘Hindu' dated
13 August. 1996 under the caption “Government seeks
legal opimion on deep sea fishing:”

(b) if so. the reaction of the Government to the
observations made therein and facts of the matter:

(c) the present status of the proposal.

(d) whether the Government will formulate a
comprehensive fisheries policy that will ensure sustainable
fisheries. survival of traditional fishing communities and
development of indigenous entrepreneurial skills: and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY ) : (a) Yes, Sir.

(b) to (e) The Review Committee on deep sea fishing
policy constituted by this Ministry had submitted its report
on 8th Feb., 1996. The recommendations of the committee
were examined in consultation with other Ministries/
departments including Ministry of Law (Deptt. of Legal
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Aftairs). In case of Recommendation No 1 of the
committee, which suggested cancellation of all permits
issued for Joint Venture/Charter/Leasing/Test Fishing
subject to legal processes. Department of Legal Affairs
have advised that permits/permissions can be cancelled
only on the grounds of violation of the MZI Act, 1981,
Rules 1982, orders i1ssues under the Act and terms and
cohditions ot the permit/permission. They have, therefore,
advised that each case has to be examined individually
for cancellation of permit/permissions In this context.
Based on the comments received from various Ministries,
this Ministry has initiated the action to obtain decision
from the competent authority on the recommendations of
the Reivew Committee on deep sea tfishing policy. The
need to formulate an amended deep sea fishing policy to
exploit the fishery resources in the EEZ without
jeoparadizing the interests of traditional fishermen has
also been kept in view

Haldia Petroleum

‘656. SHRI SULTAN SALAHUDDIN OWAISI @ Will
the PRIME MINISTER be pleased to state :

(a) whether Industrial Finance Corporation of India
has approved a loan for the Haldia Petroleum mega
project;

(b) it so. the details thereof; and

(c) to what extent the loan is likely to help improve
the project ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR. BAALU):
(a) to (c) As informed by M/s. Haldia Petrochemicals
Limited. In June 1996 they have received sanction from
all the financial institutions including Industnal Finance
Corporation of India for the full amount of term loan of
Rs. 950 crores for the Cracker Project. The share of
IFCI reported by the company is Rs. 125 crores.

CSIR — Research Centres

*557. SHRI S.D.N.R. WADIYAR :
SHRIMATI VASUNDHARA RAJE:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the total plan and non-plan budget of Council of
Scientific and Industrial Research (CSIR) during 1995-96.

(b) the fund allocated to different research centres,
State-wise;

(c) whether the Council of Scientific and fndustrial
Research (CSIR) has proposed to expand its areas of
activities;
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(d) if so. the programmes drawn up by CSIR in that
regard for the remaining penod of Eighth Plan and for
Ninth Plan also;

(e) the emphasis proposed to be laid by CSIR on
Research and Development aspects: and

(f) the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (f) A Statement is attached

STATEMENT

(a) Budget of CSIR during 95-96 was —

(Rs. in crore)
o GOVERNMENT GRANT |
[ Plan Rs. 160.00 |
I Non-Plan Rs. 251.68 |
 ea Rs 41168
ntenal Recepts Utised s 3369 |
" Grand Total  Rs. 44537 |
b U

(b) The funds allocated to difterent research centres
State-wise are —

LAB. INSTT. ACTUAL EXP.
DURING
1995-96

ANDHRA PRADESH

ccmB 11.27

NGRI 12.16

HeT 18.50
TOTAL 41.93

ASSAM

RRL-JORHAT 8.71

BIHAR

CFRI 13.34

CMRI 9.44

NML 12.79
TOTAL 35.57

GOA

NIO 11.41

GUJARAT

CSMCRI 6.71

HIMACHAL PRADESH

PALAMPUR CX. 3.47
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JAMMU & KASHMIR CHANDIGARH
RRL-JAMMU 8.67 Cslio 10.39
KARNATAKA IMT 5.59
CFTRI 13.09
NAL 29 81 o TOTAL 15.98
TOTAL 42.90 _GRAND TOTAL 445.37
KERALA (c).(d). (e) & (f) R&D programmes and activities of the
o . National Laboratories of CSIR are drawn up based on
RRL-TRIVANDRUM 5.32 the S&T needs of the socio-economic sectors of the
MADHYA PRADESH economy such as Health; Food; Energy, Environment;
RRL-BHOPAL 492 Housing and Construction; Industrial Development; Rural
MAHARASHTRA Development.
NCL 20.24
NEERI 10,64 The programmes for 1996-97, the terminal year of the
. VIl Plan, have been consolidated in these sectors to
TOTAL 30.88 realise the desired objectives set for the Plan. The
MQBJ, A T emphasis is thgs inter-alia on programmes for
SSA development of antimalarias, osmotic dehydration of fruits,
RRL-BHUBNESWAR 6.83 . :
flow improvers for Assam crudes, hazardous waste
RAJASTHAN . -
CEERI 9.66 management, design of dwellings for seismic regions, HFC
’ 134-A, | lites, 1 i .
TAMIL NA 4-A, novel zeolites, improvements of farm implements
CECRI 1n.4 For the Ninth Plan programmes the emphasis has been
CLRI 14.31 proposed on scientific industrial research and development
SERC-MADRAS 4.89 that maximise the economic, environmental and societal
MADRAS COMPLEX 117 benefit for the people of India. The programmes have
TOTAL 3178 been drawn up on the following sectoral basis;
UTTAR PRADESH Aerospace, Biglogy and Biotechnology, Chemicals, Drugs
CBRI 825 & Pharmaceuticals, Earth Resources and Natural Hazards
CDRI 14‘23 Mitigation, Ecology & Environment, Electronics and
CIM AP’ 7l65 Instrumentation, Energy, Food & Food processing, Housing
' & Construction, Information Products, Leather, Machinery
1P 10.95 i . .
ITRC 6.57 & Equipment, Minerals, Metals and Materials, Rural
NBRI 934 Development, Exports of R & D and Services.
SERC-GAZ. 2.29 Alternate Source of Fuel
TOTAL 59.28 *558. SHRI N.S.V. CHITTHAN : Will the PRIME
WEST BENGAL MINISTER be pleased to state :
?GCR' 11.06 (a) whether there is any R&D carried out for alternate
CMERI 12.98 source of fuel; ’
1CB 8.07
TOTAL 32.11 (b) if so, the details thereof;
union TenmIoRiES o e T e oy %
DELHI '
CFB 3.58 (d) it so, the steps taken by the Government to
CRRI 5.92 develop this source ? '
INSDOC 578
NPL 19.63 THE MINISTER OF STATE IN THE MINISTRY OF
NISCOM 5.35 PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
NISTADS 2.96 (a) and (b) Yes Sir. The Indian Institute of Petroleum and
CSIR (HQ.) 46.02 Indian Oil Corporation (Research & Development Centre)
C have conducted studies which revealed that substitution
TOTAL 89.24

of petrol to a limited extent is possible by using petrol
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blends containing upto 3% methanol or 5% ethanol without
any modification in the engine design.

Gas Authority of India Limited, IBP Company Limited
and Indian Institute of Petroleum have carried out studies
for use of compressed natural gas as substitute for petrol/
diesel in vehicles with suitably modified engines.

On the initiative of the Ministry, since February, 1993,
Gas Authority of India Limited has been implementing an
experimental project for supply of compressed natural gas
to petrol vehicles in the cites of Mumbai, Delhi and
Baroda. Till date, 3179 petrol fuel vehicles have been
converted for use of compressed natural gas. Gas
Authority of India Limited is at present operating 13 CNG
dispensing outlets at retail outlets of oil companies for
supply of compressed natural gas to the converted
vehicles.

(c) It is learnt that Alcohol obtained from molasses is
used as a fuel in Brazil

(d) The Govt. have constituted a committee under
the Chairmanship of Secretary, Ministry of Food for
techno-economic feasibility study of admixture of ethanol
with petrol.

Bio-Gas Plants

*559. SHRI SANDIPAN THORAT :
SHRI JAG MOHAN :

Will the PRIME MINISTER be pleased to state :

(a) whether a number of problems have arisen in
regard to the operation of 1600 community, institutional
and night-soil based bio-gas plants;

(b) whether quite a few plants have become
dystunctional;

(c) if so, the details thereof, State-wise; and

(d) the remedial measures, if any being taken in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTRY OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (c) About 30 per cent of
the community institutional and night-soil based biogas
plants set up so far have been reorted to be dysfunctional
mainly due to management problems as per the State-
wise information given below —

State Number of dysfunctional plants
Andhra Pradesh 28

Guijarat. 52

Haryana

Karnataka
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State Number of dysfunctional plants
Madhya Pradesh 38
Maharashtra 122
Punjab 104
Tamil Nadu 9
Uttar Pradesh 75
Others 30

(d) The remedial measures being taken since 1993-
94 include : provision of one-time financial assistance for
revival and repair of non-functional plants, reduction in
the amount of Central subsidy to increase stake of
beneficiary community or institution, involvement of non-
Government organisations and entrepreneurs in the
management of plants and technical and training support
through Regional Biogas Development and Training
Centres.

ONGC Fund Mobilisation

*560. DR. T. SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whethet ONGC is likely to face shortfall of about
Rs. 8000 crores in its massive Ninth Plan fund
mobilisation target to finance its expansion schemes and
execute its planned project;

(b) whether the ONGC expects to meet 80% of the
Ninth plan ie. 1997-98 to 2001-2002 fund requirement
through internal resource generation,

(c) if so, the manner in which remaining gap is
proposed to be filled up; .

(d) if so, whether the Government propose to mobilise
additional funds to meet the expansion schemes and also
planned projects; and

(e) to what extent the projects are likely to fall short
of funus target ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir. As per the draft Ninth Plan proposal of ONGC,
the tentative shortfall is likely to be of the order of about
Rs. 5000 crores as against the proposed plan outlay of
about Rs. 23393 crores.

(b) Based on the current level of producer prices of
oil and gas, ONGC expects to fund about 78% of its
projected outlay for the Ninth Plan period out of internal
resources.

(c) and (d) The shortfall is proposed to be funded by
an optimal mix of debt and equity, depending upon the
prevailing market conditions.
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(e) Does not anse in view of (c) and (d) above
[Translation]
Loan Concession under IRDP

5105 SHRI GIRDHARI YADAV © Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether any loan/concession 1s given to the tribes/
hanjans of Bihar under the Integrated Rural Development
Programme: and

(b) 1if so. the number of distncts covered under the
said programme in Bihar ?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI CHANDRA
DEO PRASAD VARMA ) . (a) and (b) - Yes. Sir. IRDP
15 a credit inked Centrally Sponsored Scheme tor poverty
Alleviation under which subsidy being shared between
the Centre and the State on 50:50 basis. Whereas credi
i disbursed by commercial banks. co-operative banks
and Regional Rural Banks. The pattern of subsidy 15 25%
for small farmers. 33/1/3%% for marginal tarmers,
agncultural labourers and rural artisans and 50% for SC/
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ST beneficiaries. The ceiling on subsidy is Rs. 6000 for
SC/ST tamilies. The scheme is being implemented in all
the districts of Bihar.

Urban Schemes in Karnataka

5106. SHRI RAMCHANDRA VEERAPPA
PRIME MINISTER be pleased to state :

Will the

(a) whether integrated urban development schemes
are being launched with Central assistance in Karnataka;

(b) it so, the details thereof; and

(c) the names of areas where these schemes are
going to be launched 7

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Si.

(b) and (c) The details of towns covered under the
scheme of Integrated Development of Small and Medium
Towns, the project cost and Central assistance released
are given i attached statement.

STATEMENT

RELEASE OF CENTRAL ASSISTANCE UNDER IDSMT : KARNATAKA
(From 1979-80 to March 31. 1996)

Total Release of Central Assistance

(Rs. In Lakhs)

Grand Expenditure

S State/Town Approved ... ... . . I . 8th Plan ..~ e Total of - Reported
N Cost 6th 7th 1990-91 1991-92 1992-93 1993-94 1994-95 1995-96  Central upto
Plan Plan Release  March
1996
1 ¢ 3 4 5 7 8 9 10 1 12 13
6th Plan
1. Hassan 82.590 35.210 4.790 — — — — — 40.00 83.030

2. Chitradurga 108.645 26.420 24.635

3 Tukkur 118.794 27.390 27.527
4 Raichur 74.650 15.000 21.280
o Hospet 54.840 13.800 11.000
6. Chaknapatna 94.433 20.990 23.949
7 Kanakpura 94.233 14.060 21.920
8. Nagad 75.237 15.490 16.990
9. Kuknabad 94.903 26.590 11.700

Holenarsipur 78.210 23.500 13.000

— — — — — 51.055 115.480
— — — — — 54.917 111.830
—_ — — — — 36.280 58.330
— — — — — 24.800 29.870
— — — — — 44939 77.760
— — — — — 35980 55.320
— — _— — — 32.480 81.030
—_ — —_ — — 38.290 57.460
— — —_ —_ — 36.500 66.480




1"

12.
13
14.
15.

16

Sagar
Sahapur

Jankhandi

Ranibenkur

Karkala

Total

7th Plan

Sirsi
Harihar
Sindhanur
Kollegal

. (okak

Total

1990-91
Basayakalyan
Kotar

Udupi
Shikanpur

Total

1991-92

28. Malavalh

Khushal Nagan

Chikkaballapur

Ramanagaram

Wnitten Answers

98212
17 012
79.960
51720
77700
63 830

1364.969

75.240
145.240
111,430

#9 950

78780

78.830

92.050

671

520

71.220

118270
b6 650
100.820

356 960

112.740

29, Rabakavi Bakahatti 104 880

30. Dandel
31
32. Chikmagalur

Chiniakan

Total

8th Plan

33.
34.
35.
36.
37.
38.

Tiptur
Gowribioanur
Badani
Gurukikal
Soundatti
Byadg

125.350
177.565
90.300

149.123
131954
89.686
47.450
187.500
79.550

28.350
22.680
4780
24.500
22990
3.500

325250
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14.600
30.870
31630

1.360
15.860

20.000

29111

23.000
26.000
15.000
36.000

37.00
34 000

22.000

193.000

i

15000
18 000
17,500
18 000

- 68500

80.000

10.000

15000

- 25000

10.000
10.000
20.000
20.000
20.000

20.000
20.000
18.000
10.000
20.000
12.000

Written Answers

42.950
53.550
36 410
25.860
38.850
23.500

—  616.361

33.000
46.000
30.000
36.000
37.000
34.000

22000 36.030

46

87.115

148.826

58.680
49.380
51.820
33.480

33.480

55.220
51.110
33.750
21.180
49.950
39.540

20.00  238.000 286.780

15.000
18.000
17.500
18.000

10.000
10.000
20.000
46.000
20.000

— 6.00 106.000 169.120

20.000
20.000
28.000
16.000
20.000
12.000

10.470
25520
32.570
28.520

97.080

18.080.
11.790
36.000
82.640
20.610

4.980
26.650
38.530
18.980

2.100
15.450
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1 2 3 4 5 6 7 8 9 10 1 12 13

39. Karvar 280.000 — — — —  20.000 — — — 20.000 10.460
40. Bidar 278.720 — — — — — 17.000 — — 17.000 3,350
41. Haven 118.220 — — — — — 14.000 — — 14.000 5.100
42. Bellary 578.000 — — — — — 35.000 — 50.00 85.000 57.140
43. Madhugiri 95.940 — — — — — 12.000 — - 12.000 —
44. K.R. Nagar 90.860 — — — — — 11.000 — — 11.000 _—
45. lkal 184.580 — — — — — 22.000 — —  22.000 —_
46. Kippaki 262.120 — — — - — 30.000 — — 30.000 12.42
47. Doddaballapur  231.220 — — - —_ — 25.000 — — 25.000 -
48. Bailkongal 299.950 — — — - — 25.000 — — 25.000 —
49. Mudalgi 200.000 — —_ — — — 25.000 — — 22.000 —_
50. Mulbagal 186.300 — — — — — 22.000 - — 22.000 —
51. Lingasugur 184.820 —_ — — - — 22.000 — — 22.000 —
52. Manoyya 957.660 — — — — — — 57.00 — 57.000 —
53. Bijapur 687.670 — — — — — — 41.00 — 41.00 —
54. Laxmeshvar 163.650 — — — — — — 20.00 — 20.00 —_
55. Shiggadn 83.500 — —_ — — — — 10.00 — 10.00 —
56. Savakur 154.600 — — — — — — 19.00 — 19.00 —
57 Gadag-Betgen 945.300 — — — - — — 55.00 — 55.00 —
58. Aottur 100.000 — — — — — — 12.00 — 12.00 9.00
59. Malur 199.500 — — — — — — 24.00 — 24.00 —
60. Shorapur 155.00 — — — — — — 19.00 — 19.00 —
61. Kundapur 194.290 — — — — — ~ — 23.00 — 23:00 —
62. Stolaghatta 133.900 — — — — — — 10.00 — 10.00 -
63. Arasikere 181.290 — — — — — — — 27.00 27.00 —
64. Muksur 187.630 - - — — — —  — 2800 2800 —
65. Gajemdragad 201.910 — — — — — — — 30.00 30.00 .
66. Sira 200.000 — — — — — — — 30.00 30.00 —
67. Bangarpet 150.000 — — — —_ — — — 22.00 22.00 —
68. Koppal 214910 — — — — — — — 13.00 13.00 —

Total 8586.783 — - — — 120.000 260.000 290.00 216.00 886.000 214.160
Grand Total 11591.067 325.250 484111 68.500 105.000 140.000 260.000 290.00 242.00  1914.861 1933.391

[English] (b) if so, the details thereof and its impact on the sector;

Paucity of Funds in Food Processing Industries

of

5107. SHRI MANIKRAO HODIYA GAVIT : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state :

(a) whether Food Processing Industry is facing paucity

funds:

in this regard ?

(c) the remedial measures taken/proposed to be taken

THE MINISTER OF STATE OF THE MINISTRY OF

FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR

RAY) : (a) to (c) It is reported by Indian food industry

that the problems of shortage of credit and higher rate of
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interest, are common to all food industries. These
problems are accentuated in the case of food processing
industries because of the seasonality of production and
higher risk factors.

Since the growth of the Food Processing Sector
depends upon several factors such as availability of raw
material. the right type of technology and availability of
funds etc.. information on the specific impact of paucity
of funds on the industry, 1s not available. The possible
remedial measures for overcoming this problem include
strengthening of the Appraisal Departments in financial
institutions. setting up ot more branches of the Banks mn
different parts of the country and fixing ot different norms
for repayment schedules in respect of food processing
industries, etc.

Killing of Lawyer

5108 SHRIMATI KRISHNA BOSE: Will the PRIME
MINISTER be pleased to state .

(a) whether any investigation has been made mnto
the abduction and kiling of lawyer and human nghts
activist Jall Andrabi in Kashmir in March. 1996;

(b) it so, the findings of the investigation,

(c) whether the perpetrators of the crnme have been
arrested and brought to justice; and

(d) if so, whether the Government and Human Rights
Organisations have also expressed their concern about
the incidence ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (d) Mr. Jalil Andrabi,
Advocate was way-laid near Peer Bagh (Srinagar) and
abducted by.unidentified gunmen on 08.03.1996 while he
was travelling in his car alongwith his wife and daughter.
Immediately after the incident, Mrs. Rifat Ara Andrabi,
wife of Mr. Andrabi reported at Police Station, Saddar,
Srinagar that they were stopped near Peer Bagh by some
army personnel and that Andrabi was picket up from the
car. On further probing by the Police personnel, Mrs.
Andrabi has stated that some unidentified armed abductors
had used a private taxi for whisking away her husband
A report was immediately entered in the Police Station
on 08.03.1996 and efforts were made to locate Mr.
Andrabi. Army mentioned in Mrs. Andrabi's report. were
asked to intimate whether he was picked up by them
and was in their custody. Army authorities categorically
denied that they had arrested him or he was in
their custody. In view of this and other statements of
Mrs. Andrabi, FIR u/s 364/365 RPC (Kidnapping/
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Abduction) was registered in the police station and the
search was further intensified.

Meanwhile, a Habeas Corpus Petition was also filed
in the J&K High Court on 09.03.1996 by the High Court
Bar Association in this regard. Union of India through the
Chief ot Army Staff, State of J&K through Additional Chief
Secretary (Home), Rashtriya Rifles and Director General
ot Police. J&K had been made respondents. The
respondents tiled affidavits denying that they had anything
to do with the abduction. Rashtriya Rifles categorically
denied the allegation saying that the area was outside
the area of their operation. Neither any member of the
Rashtnya Rifles was present at the spot at around that
time nor did any member of them apprehend or receive
him 1n custody.

Under orders of the High Court, a Special
Investigating Team has been constituted under a Senior
Supenntendent of Police and the search for Andrabi was
intensitied. While the investigation was in progress, the
dead body ot Mr. Andrabi was recovered from the Jhelum
niver by local residents. Post mortem was conducted by
a team of doctors constituted by the Principal, Medical
College. Srinagar, as per directions of the High Court.
The post-mortem report has been made available to the
investigating team. The High Court has also directed that
the Special Investigating Team should not take instructions
from any authorities except the High Court and that it
should not reach any final conclusion without first making
a report to the Court. In view of this, the post-mortem
report is not available for comments. The High Cour,
has been informed by the State Government that payment
of relief would be made to the next of kin of the deceased
as per the existing rules of the Government and that the
Government does not intend to appoint any other Judicial
Commission to probe the case since the investigation is
already being monitored by a Division Bench of the High
Court. The investigation by the Special Investigation Team
is continuing and the matter is sub-judice in the State
High Court.

Mars Planet

5109. SHRI VIJAY GOEL :
SHRI SANAT KUMAR MANDAL :

Will the PRIME MINISTER be pleased to state :

(a) whether the scientist of NASA in USA have made
a conclusion that life exists in Mars;

(b) if so, the perception of Indian scientists in this
regard,

(c) whether the indian Government propose to
encourage such research in the country, and

(d) if so. steps taken/propose to be taken in this
regard 7
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THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR!I YOGINDER K. ALAGH) . (a)
While the scientists of NASA. USA are yet to contirm the
existence of lite on Mars. their recent studies based on
the analysis of the Antarctic meteorite sample indicate
the possibility that hte could have existed on Mars in the
carly period ot the planet's evolution

(h) Indian scientists involved in research on ongin
and evolution of hite are following these new developments
and continue to study a number of possibiities of ongin
of hte m the universe

() & (d) The scientfic 1ssues related to the ongin of
hte on carth and other planets are already beiny
investigated at a number of research nstitutions and
universities in the country. Based on the recommendations
of the Advisory Committee: for Space Sciences (ADCOS).
the Department of Space (DOS) has been sponsoring
brainstorming sessions, workshops and meetings where
scientists from various disciplines discuss the global status
of research in the ficld and propose new research
activities to be taken up by Indian scientists

Non-Conventional Energy Sources—West Bengal

5110. PROF. JITENDRA NATH DAS
SHRI HARADHAN ROY

Will the PRIME MINISTER be pleased to state

(a) whether the Government have assessed the
potentiahty to generate power from Non-Conventional
Encrgy Sources in West Bengal: and

(b it so. the detalls thereof, scheme-wise 7

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b) The Ministry of Non-
Conventional Energy Sources has supported a number
ot resource assessment and feasibility studies to assess
the potential and to develop projects for generation of
power from Non-Conventional Energy Sources in West
Bengal. A potential of about 120 MW has already been
assessed for small hydro power generation in the State
Ten wind monitoring stations have been taken up in the
State to identity sutable sites for wind power projects.
Three biomass resource assessment studies have also
sponsored to estimate the potental of taluka-level biomass
based power generatron. Regarding the potential of solar
energy. the State recewves about 2600-2800 hours of bnght
sunshine and about 1700 KWh/m* of Global solar radiation
per year
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Commercial Complex

5111 SHRIMATI VASUNDHARA RAJE
PRIME MINISTER be pleased to state :

Will the

(a) whether the Delhi Development Authority (DDA)
has been building commercial complex;

(b) 1t so. the places where these commercial
complexes are being set up:

(¢) whether some Commercial Complexes are
proposed to be set up at Vasant Kunj which is being
opposed by the local residents; and

(d) 1t so. the steps taken to select alternative sites
for these commercial complexes

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U. VENKATESWARLU) : (a) Yes. Sir.

(b) The DDA has reported that the Master Plan of
Delhy provides tor five tier system of commercial
complexes, 1.c.,

(1) Central Business & Sub-Central Business Distrcts;
() Distnct Centre:

(1) Commuity Centre:

(iv) Local Shopping Centre: and

(v) Convenient Shopping Centre.

All these shopping centres are distributed for assigned
population In different zones/areas. A list of commercial
complexes being developed 1s enclosed as statement.

(c) and (d) A commercial complex is proposed to be
developed at Vasant Kun) Phase |l on an area of about
65 hectares out of a total area of 315 hectares. DDA
has invited objections/suggestions through public notice
dated 19.5.96 on the overall land-use plan of the Scheme.
No objection/suggestion has been received so far. All
relevant factors will be taken into account before a final
decision is taken in the matter.

STATEMENT
Tier system of Commercial Complexes are as under:

1. CENTRE BUSINESS DISTRICT & SUB-CENTRAL
BUSINESS DISTRICTS :

CBD Shahadara.
2 DISTT. CENTRES — 29 NOs.

As per Master Plan there are 29 Distt. Centres. 21
Nos. are within the Urban area and 8 Nos. are proposed
in the urban extension area.
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— Nehru Place. Rajendra Place, Bhikaj Cama Place,
Janak Pun Place. Laxmi Nagar Place. Stway
Place. Jhandewalan Place. Netaji Subhas Place
(Wazirpur Distt. Centre). Saket Place. Shalimar
Place. Shastrn Place, Mayur Place. Mangalam
Place. Rohtak Place. Khyber Place. Paschimpun
Place. Jahangir Pur Place. Dilshad Place. Lon
Place. Auchandi Place.

-— Whereas, 8 Nos. of Distt Centres are yet to be
identified in the urban extension area

3. COMMUNITY CENTRES — 122 Nos

82 Nos. arc within the urban area and 40 Nos are
within the urban extension area.

29 Community Centres have been developed and 33
Community Centres are in the Planning stage and the
rest are yel to be planned :

4. LOCAL SHOPPING CENTRES — 212 Nos

Whereas, 149 LSCs, have been planned or under
progress of completion. 63 No of LSCs are yet to be
planned

5 CONVENIENT SHOPPING CENTRES — 497 Nos

442 Nos. ot CSCs. have ether been completed or
under planning and development stage. 55 Nos. of CSCs
are yet to be designed.

Ambedkar Awas Yojna

5112 SHRI SATYAUJITSINH DULIPSINH GAEKWAD.
Will the PRIMF MINISTER be pleased to state

(a) whether the Government are aware that
Dr. Ambedkar Awas Yojana was sponsored by the DDA
In 1989 by which Registration tor MIG. LIG and Janata
Flats were booked in DDA.

(b)  so. the number of flats allotted under  this
scheme. category-wise and the number of flats pending
to be allotted:

(c) whether the DDA 1s considerning to allot MIG and
LIG flats very soon;,

(d) it so, by when. and
(e) it not. the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) :(a) Yes, Sir

(b) The DDA has reported that the number of
allotments made under the Ambedkar Awas Yojana
and the backlog of the registrants as on 30.896 1s as
under
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VC:nego'y Allontr;\em Made - éacklog
MIG 1302 4926
LG 2655 6729
Janta 2988

all covered

(c) to (e} Allotment of flats 1s a continuous process.
Dunng the 1995-96 DDA has allotted 117 LIG/MIG flats
lo the registrants of Ambedkar Awas Yojana During the
current Financial year, 535 MIG flats have been allotted
under this scheme so far

Features of Ocean Development

5113 SHRI R SAMBASIVA RAO = Will the PRIME
MINISTER be pleased to state

(a) the scope and sabent feature ot Occan
Development:

(b the details of the perspective plan of the
Government for Ocean Development:

(¢i the target hixed for achievement ot Ocean
Development in the current financial year: and

(d) the amount of revenue carned by the Government
dunng the last three years 7

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH)
(a) The Ocean Policy Statement enacted in 1982 in the
Parhament offers the following scope on Ocean
Developmaent

(1) Creation of basic knowledge and intormation
about the vanous natural resources availlable in
the sea

() Mapping of hving resources and assessment of
avallabiity of minefals in the deep sea

un) Development to technology for harnessing of
ocean resources including ocean energy

{ivi Promotion of research and development in basic
sciences and development of specialised
manpower in the ocecan sector

(v) Protection and preservation of marine environment

(v1i) Development of data base in ocean science &
technology

In order to fulfil the objectives outlined in the Ocean
Polcy Statement. eight major programmes are operationat
at present. The names of these programmes and their
salient features are :

(1) Antarctic Research :

Annual Scientific expeditions to Antarctica to
conduct research in various fields like
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Meteorology, Atmospheric Sciences, Biology.
Geology. Geophysics etc., are being undertaken
with the participation of several Academic and
Research Institutions in the country. So far 15
expeditions have been launched in addition to
two special expeditions.

Deep Seabed Mining :

India 15 allotted a mining site of 150000 sq. km.
in the Central Indian Ocean by the International
Sea Bed Authonty for exploration and exploitation
of polymetallic nodules. These nodules, present
at the depth of 5000 meters and beyond contain
commercially valuable metals like copper, cobalt
and nickel. Assessment of polymetallic nodule
resources in the mine site, development of
technology for mining and extraction of metals
from the nodules and Environmental Impact
Assessment study for mining are in progress.

Exploration of Marine Living and Non-lhving
resources .

The Fishenes Oceanographic Research Vessel
Sagar Sampada undertakes studies on
assessment ot marine living resources. The
Oceanographic Research Vessel Sagar Kanya
undertakes multi-disciplinary oceanographic
research and studies for assessment marine of
non-hving resources.

(iv) Coastal Zone and Island Programmes :

(v

~

(vi)

The programmes being undertaken are
Oceanography through remote sensing, monitoring
of marine pollution, monitoring of sea level rise,
development of shore to boat communication
system, Fish-finder cum GPS System, and Prawn
culture in islands. A scheme on Ocean Data buoy
to facilitate continuous collection or oceanographic
data trom instrumented buoys is planned from
1996-97. Coastal community programmes for pilot
scale demonstration of pearl culture using onshore
facilities has been initiated during 1996-97.

National Institute of Ocean Technology :

In order to focus attention on the development of
ocean related technology in key areas of ocean
sector, a National Institute of Ocean Technology
has been established at Madras. The institute
undertakes programmes relating to development
of technology for harnessing wave energy, seabed
mining, marine instrumentation and coastal studies
on mission mode.

Basic Research and manpower development:

Projects to conduct basic research in marine
science are sponsored in Universities and R & D
institutions. Research Fellowships and assistance
to Universities and R & D institutions are given
to facilitate manpower development in several

(vii)

(vitr)

(b
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ocean related programmes. A national project on
the development of drugs from the sea with the
participation of national laboratories, medical
institutions and universities is in progress.

Information and Awareness :

A National Ocean Information System s
operational to collect, store and disseminate ocean
related data in the country. Programmes such as
organisation of exhibition and tairs. establishment
of oceanarium to create awareness on oceans
and ocean life are being undertaken.

International Co-operation and programmes :

The Department is servicing the United Nations
Convention on the Law of the Sea which was
ratified by India in June, 1995 and actively
participates in several international and regional
programmes relating to oceans and the Antartic
Treaty System.

The Perspective Plan of the Government for

Ocean Development include —

(i

(v

(v

(vi

(vii

=

)

)

=

Launching of Annual Expeditions to Antarctica for
promotion of research in the fields of atmospheric,
earth, biological and environmental sciences and
human physiology.

Continuation of survey of Polymetallic Nodules in
the Central Indian Ocean Basin and State-wise
development of technology for mining of nodules
and extraction of metals from nodules.

Application of satellite techniques for study of
oceans and ocean characteristics.

Monitoring of marine environment, particularly to
understand the trends of increase and decrease
of pollutants in the coastal waters and
development of mathematical knowledge to
understand the diffusion and dispersion of
pollutants.

Development of drugs trom marine organisms

Development of technology for shallow bed
mining, extraction of energy from waves and
development of marine instruments like tide
gauges, GPS-cum-Fish Finder, remotely operated
vehicles, etc.

Development and deployment of ocean observing
system like moored and drifting data buoys.

(viii) Operationalisation of National Marine Data Centres

to collect, store and dissemination of ocean
related data generated by R&D institutions and
Universities.

(ix) Mapping of marine living resources in the EEZ

and studying the relationship between
oceanographic parameters and abundance of
fishery resources.
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(x) Acquisition of research vessels to render support
to the ocean developmental programmes In the
country.

(xi) Strengthening of infrastructural support in
Universities and R&D institutions to promote basic
research in various fields of ocean science &
technology.

(xii) Delineation ot Continental Shelf to fulfil the
obligations under Law of the Sea Convention.

(xiii) Development of technological aids for integrated
coastal and marne area management.

(xiv) Assessment of marine biodiversity.

(xv) Development of mathematical models for
understanding the ocean dynamics, impact of sea
level rise, ocean related chmate models, etc

(xvi) Exploration of living resources of the southern
ocean including krill.

(xvii) Establishment of infrastructure for Antarctic
research, Ocean observing systems and Ocean
dynamics, Integrated coastal zone:management.

(c) The target for achievement of various programmes
of Department of Ocean Development for the year 1996-
97 are as follows —

(i) Launching of 16th Scientific Expedition to
Antarctica.

(i) Continuation of survey and polymetallic nodules
in the Central Indian Ocean, stage-wise
development of shallow bed mining system and
pilot plant campaign for extracton of metals from
the nodules.

Continuation of dissemination of potential fishing
zone information to 174 fishermen societies;
development of coastal west-land maps for
Guijarat, Andhra Pradesh, Orissa, West Bengal
and A & N islands.

(tii

=

Monitorting of pollution levels at 77 locations long
the coastline of the country.

(iv

Completion of construction of 2 Coastal Research
Vessels proposed to be used for pollution
monitoring studies.

(v

(vi) Testing of new turbine installed in the wave
energy plant at Vizhimjam, Kerala and refinement
of technology developed for extraction of power
from waves.

Continuation of installation of modern tide gauges
to collect data on sea level.

(vii

=

(viii) Execution of Phase-ll of the Shore-to-Vessel
Communication System in the States of North
Goa, Maharashtra, Orissa, West Bengal and
Union Terntories of Andaman & Nocobar and
Lakshadweep.
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(ix) Development of GPS-cum-Fish Finder and
distribution of prototype to selected fishermen for
testing.

>

Operationalisation of 14 National Marine Data
Centres.

Initiation of Phase-lIl of programme on Drugs from
the Sea for evaluation of bioactive substances
extracted from the shortlisted organisms.

(x1

(xn

Continuation of tunding of R&D projects to
Universities and award of Fellowships under
Manpower Development Programme.

(xur) Imtiation of a programme on Delineation of

Continental Shelf.

(d) The Department ot Ocean Development does not
earn revenue

Satellite Data

5114. SHRI S.D.N.R. WADIYAR
MINISTER be pleased to state :

Will the PRIME

(a) whether a new national resources information
system based on satellite data regarding land use, ground
water management, health care and waste land mapping
among other things would be evolved soon;

(b) it s0, the date by which such a system would be
cvolved:

(c) the details of the plans drawn up for the use of
such a system in the integrated mission for sustainable
development:

(d) the specific system set up to enable the field
workers In rural areas to use remote sensing data at the
village level; and

(e) the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
& (b) Under the Integrated Mission for Sustainable
Development (IMSD), the high-resolution data from Indian
Remote Sensing Satellite-1C (IRS-1C) are being used to
prepare different thematic maps namely landuse, soils,
groundwater potential, slopes, surface water bodies,
wasteland etc. for 174 districts in the country. The map
information is linked with other conventional and socio-
economic Information namely demography, facilities,
working force etc., and is being organised into a Natural
Resources Information System (NRIS) using special
software tools like Geographical Information System (GIS).

The Natural Resources Information System is
presently being generated for 28 districts and 4 States
and is planned to be expanded, in a phased manner
during the 9th Plan period, to cover all the districts and
States.

(c) The information system, so organised, is expected

to serve as a Decision Support Too! by State and local
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level authonties and will be usetul for generating the action
plans of IMSD and also for monitoring the mmpacts of
mplementation. Further. the database can be used for
developmental planning at district/taluk/panchayat level

(d) and (e) The design of the informaton system 15
tuned tor supporting the vanous functionanes within each
distncttaluk/panchayat having an casy-to-use intertace for
querying and obtaiing mtormation  Functionanes i the
iral areas. supported by each State Remote Sensing
Contre, will fiind it possible to use the satelite data and
the thematic maps. alongwith socio-economic information
tor developmental planning at grassroot level

Power Purchase Agreement

H511h 0 SHRE PR DASMUNSI
MINISTER be pleased to state

Will the PRIME

(a) per umt consumption rate as settled in Power
Puichase agreement by ENRON in Maharasthra, Cogentnx
m Karnataka and Hyundai in Lucknow. Uttar Pradesh;
and

(b) whether the Government propose to have a
minimum and maximum  per unit consumption rate slab
fixed by Central Elcctricity Authonty ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARLI - (a) Power Purchase Agreement
(PPA) is a contract between the State Electncity Boards
(SEBs) and the independent power producers (IPPs) and
usually covers the modalties for purchase/sale of power
negotiated between the two parties. The PPA lays down
the prninciples of fixation of tantt and the time of generation
of electneity and does not specity the actual cost of
generation The actual tantt could be worked out only on
completion of the project based on the completed capital
cost. approved financial package & terms and conditions
ot the PPA which have to be in line with the provisions
of the Electricity (Supply) Act. 1948 & notifications issued
thereunder

(b) No. Sir
LPG Agencies

5116. SHR! B. DHARMABIKSHAM : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have formulated new
schemes to allot petrol/diesel outlets and LPG/SKO
Agencies; and

(b) it so. the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR. BAALU):
ta) No. Sir.

(b) Does not arise
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Expenditure Incurred in National Capital Region

5117, SHR!I SANAT KUMAR MANDAL
PRIME MINISTER be pleased to state :

Wil the

ta) the total expenditure incurred on the
mplementation of the National Capital Region Plan uptil
1995-96.

(bi the amount provided for in respect of the current
financial year:

(¢) the real gans trom this Plan-the decongestion
and dispersal of population, industries and other business
estabishmoents. Central Government Offices and those of
the vanous public sector undertakings to the nng towns:
and

(d) whether the Government propose to launch a
similar plan tor Calcutta also. which has become very
much over-ciowded and it not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (DR. U
VENKATESWARLU) (a) The tunds released by NCR
Planning Board for implementation of National Capital
Region Plan uptil 1995-96 15 Rs. 215 crores.

(b) The detals of tunds provided during the current
financial year are as follows —

Bud;(A:mry“s»;t,xpp(;;t S R—SM4(5~()() E,r~

Re-plougtung of nternal resources  Rs. 37.00 Cr.

('_Zontnbutlor: by the NCT of Delhs Rs 5.00 Cr
Toal Rs 8200 Cr

(¢} The regional Plan-2001 contemplates deflection
ot about 20 lakh people from Delhi to other parts of
NCR by the year 2001. The Plan has recommended a
policy of strict control for creation of employment
opportunities within NCT of Delhi. It will be too early to
estimate real gain in terms of population deflection/
decongestion, dispersal of economic activities at this stage.

(d) No, Sir. It 1s for the State Government ot West
Bengal to consider the matter

Liquified Natural Gas

5118. SHRI SANAT KUMAR MANDAL :
PRIME MINISTER be pleased to state :

Will the

(a) whether the Gas Authority of India (GAIL) is
finalising a $10 billion project to import liquitied natural
Gas (LNG) from West Asia;

{b) if so, the broad features ot this project;

(c) the manner in which the proposal is likely to be
actualised and the capital outlay involved therein;
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(d) the names of the likely potential partners, which
have been identified by the GAIL; and

(e) the nature of the infrastructure envisaged for the
transportation and re-gassification of the LNG at receiving
stations ?

THE MINISTER OF STATE IN MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (e) The Gas Authority of India Limited is examining
the feasibility of importing LNG for the Southern States.
Ennore and Mangalore have been identified as possible
locations for the import terminals. initial imports at the
two places could be 2.5 million tonnes per annum. The
sources of LNG are yet to be firmed up. GAIL has
proposed the formation of a joint venture company with
IOC and ONGC as major partners to put up the receiving
terminals including storage and re-gassification facilities
at an estimated cost of around Rs. 3000 crores.

Research in Atomic Energy

5119. SHRI MURALIDHAR JENA : Wiil the PRIME
MINISTER be pleased to state :

(a) the areas in which and particularly in the field of
agriculture the research in atomic energy is being applied
in the country;

(b) whether the Government propose to open a centre
for providing the above services to the farmers in the
country; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) :

(@) Nuclear Energy, in the form of radiation and
radioisotopes, is being widely used for agricultural research
and development. The main applications are in the
following areas —

1. Development of improved varieties of crop plants
such as pulses, oilseeds and other cash crops
by inducing genetic variability in seeds by
irradiation.

2. Improving fertilizer use efficiency for different soil
types.

3. Following the fate and persistence of pesticides
and heavy metal pollutants in crops soil and plant
products.

4. Improving animal heaith and production by use
of radiation attenuated vaccines.

(b) and (d) There is no proposal with the Government
to open any centre for providing such services in the
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country. This is because the benefits of research in this
area are made available to the farmers at large, through
existing institutions like State Agricultural Universities,
Iindian Agricultural Research Institute (IARI) and other
institutes of the Indian Council for Agricultural Research
(ICAR). For example, serveral types of seeds and crop
cultivars, developed by mutation breeding are distributed
through the State and National Seeds Corporation. Bhabha
Atomic Research Centre has developed 21 high yielding
crop varieties of oil seeds, pulses and cereals produced
from radition induced mutants. These have been released
for commercial cultivation by the farmers all over the
country.

One of the black gram varieties. TAU-1, is estimated
to occupy over 90% of the total area under cultivation of
black gram in Maharashtra. The variety titted TAG-24 of
groundnut accounts for 9.3% of the total allocation of
groundnut breeder seed production for kharif 1995.
Research using gamma radiations is also carried out for
genetic improvement of banana. Tissue culture derived
plants of banana have been distributed to the banana
growing farmers thrcugh the Maharashtra State Seeds
Corporation.

Government Accommodation

5120. SHRI MULLAPPALLY RAMACHANDRAN : Will
the PRIME MINISTER be pleased to state :

(a) whether the Government have formulated new
norms for allotment of Government accommodation;

(b) if so, the details thereof; and
(c) by when the same is likely to.be effective ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The allotment
of General Pool residential accommodation is made as
per the provisions of Allotment of Government Residences
(General Pool in Delhi) Rules, 1963. No new norms have
been formulated, amending the provisions of the Allotment
Rules.

(b) and (c) Do not arise in view of reply to (a
above.

Amount spent on Samadhi

5121. PROF. RITA VERMA : Will the PRIME
MINISTER be pleased to state :

(a) the average amount spent annually on the
samadhi of National leaders including former Prime
Ministers and Presidents situated in New Delhi, maintained
by CPWD;

(b) whether the amount spent on ‘Samadhi of Dr.
Rajendra Prasad’ is comparatively very low; and
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{cj i so, the reaction of the Union Government in
this regard 7

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The average
amount spent annually by the C.P.W.D. on the samadhies
on National leaders in New Delhi is Rs. 1,99,42,735/-.

(b) and (c): The samadhi of Dr. Rajendra Prasad
situated In Patna is under the charge of the Government
ot Bihar. As such it is not possible to make any
comparison between the expenditure incurred on the
samadhies of national leaders in Celhi and that on the
samadhi of Dr. Rajendra Prasad.

Urban Projects of Rajasthan
[Translation)

5122 PROF. RASA SINGH RAWAT : Will the PRIME
MINISTER be pleased to state :

{a) the number of projects for sanitation, supply of
drinking water, development of Kachhi Bastis and slum
areas in the urban areas in Rajasthan lying pending for
clearance with the Union Government;

(b) the amount provided for the implementation of
such projects in Rajasthan during the last three years
along with the names of the projects and the cities tor
which it was provided;

(c) whether any projects for Rajasthan have been
cleared or approved during the year 1995-96; and

(d) it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
QOF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No project
tor sanitation, supply of drinking water, development of
Kachhi Basties and slum areas in urban areas in
Rajasthan is lying pending for clearance with the
Government.

(b) During the last three years under the Centrally
Sponsored Accelerated Urban Water Supply Programme
(AUWSP) for towns having population less than 20,000
(As per 1991 Census) water supply projects for 18 towns
have been approved for Central assistance at an
estimated cost of Rs. 1607.38 lacs and an amount of
Rs. 496.94 lacs has been released during the last three

" years. These eighteen towns are Antah, Sarwar, Baswa,

Deogarh, Galiakot, Kherli, Mahuwa, Dhariwad, Bali,
Takhatgarh, Kaithoon, Pokharan, Shahpura, Sunel,
Viratnagar, Amet, Chhaper and Nawacity.
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(c) & (d) Yes, Sir. Under the AUWSP, schemes for
providing water supply for eight towns have been
approved during 1995-96 for Central assistance. The
details are enclosed as statement.

STATEMENT

Project Sanctioned During 1995-96 in Rajasthan under
Accelerated Urban Water Supply Programme (AUWSP)

S.No. Name of Town Sanction;ed date Project cost

1. Kaithoon Dec., 95 78.20

2. Pokharan Dec., 95 106.20

3. Shahpura Dec., 95 78.60

4. Sunel Dec., 95 80.20

5. Viratnagar March, 96 78.00

.G, Amet March, 96 164.00

7. Chhapar March, 96 195.00

8. Nawacity March, 96 114.60
 Total - 89550

[English]
Self Financing Housing Schemes

5123. SHRIMATI GEETA MUKHERJEE :
PRIME MINISTER be pleased to state :

Will the

(a) the details of Self Financing Housing Schemes
anounced by the Delhi Development Authority since
beginning, Scheme-wise;

(b) the number of applications received, Scheme-wise;

(c) the number of successful applicants, Scheme-
wise;

(d) the number of unsuccessful applicants carried over
to subsequent schemes;

(e) the number of unsuc€essful applicants who
withdrew their registration deposits, Scheme-wise; and

(f) the details of price range for Category il flats
allotted in South Delhi charged by the DDA from first
scheme onwards till current one, Scheme-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) Details
of the Self Financing Scheme announced by DDA so far,
along with number of persons registered under each
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Scheme, are as under :—

Scheme Year oj Announcement No. of Regw&ants
SFS | 1977 2743
SFS 1l 1978 4393
SFS 1 1979 3616
SFS IV 1981 8615
RPS 1981) 3242
RPS 1983)

SFS VvV 1982 34631
SFS VI 1985 17805
SFS Vi 1994 2783
SFS Vil 1995 3436
SFS I1X 1996

(Still open the last date for
receipt of applications is 20.9.96).

No separate record of allotments made under the
Individual Schemes has been maintained by the DDA. A
total number of 41.085 allotments of flats have been made
under all the Self Financing Schemes so far.

(d) The DDA has reported that there is no system of
carrying over of unsuccessful applicant to the subsequent
Scheme. However, upto SFS VI, an option was available
to the applicant to apply under a subsequent scheme it
he/she was not successful for allotment in a particular
Scheme. From SFS VIl onwards, this option has been
discontinued with and if the applicant is not successtul,
his/her registration money is retunded.

(e) The DDA has not maintained any separate
Scheme-wise record in respect of unsuccesstul applicants
who withdrew their registration deposit. Eight SFS
Schemes have already been closed and most of left out
registrants have taken the refund of registration amount.

(f) The appromximate price range of category lll flats
allotted in South Delhi from the first allotment till the
current year is as under —

Year Disposal Cost (in Rs.)
1982 1,52,900 to 1,73.900
1983 1,75,600 to 1,82,500
1984 1,61,900 to 1,77,000
1985 2,10,100 to 2,39.400
1986 2,13.500 to 2,20.700
1987 2,83,800 to 3,09,200
1988 2,48,400 to 3,73,100

1989 2,96,900 to 3,58,500
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Year Disposal Cost (in Rs.)
1990 3,04,700 to 3,10,500
1991 3,35,300 to 4,07,200
1992 518,100 to 5,25,400
1993 5.,81,700 to 6,35,800
1994 8.20,400 to 8,75,200
1995 8,57,200 to 8.65,200
1996 Nil Nil
[Translation|]
Master Plan

5124. SHRI BACHI SINGH ‘BACHDA® RAWAT : Will
the PRIME MINISTER be pleased to state :

(a) the steps taken by the Government to implement
the Master Plan in Delhi stringently, and

(b) the action taken against those found violating it
during the three years ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The DDA
has taken the following steps for the implementation of
the Master Plan in Delhi -—

(1) Formulation and implementation of various
developmental policies, planning norms and land
use plans tor different areas of Delhi which
includes development of lands under various land
use/projects, special area (Walled City and Karol
Bagh). Zonal Development Plans, Sub-city
Projects, Selected Special projects, etc.

(i) The MPD-2001 provides for a comprehensive
development code for permits/sanctions which are
being followed by DDA and by other local
agencies also.

(i) The DDA has taken up the Mid Term Review of
the Master Plan in the year 1994. For this
purpose a Steering Committee has been
constituted under the Chairmanship of Chairman,
Delhi Urban Arts Commission for review of the
Master Plan tor Delhi and enhance its
effectiveness.

(b) The details of prosecution launched in the M.M.
Court for violations during the last three years under
Section 14 and 29(2) of Delhi Development Act, 1957
are as follows —

1993-94 - 481

1994-95 — 502
1995-96 - 9
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Delhi Development Authority has booked 385 cases
in its area during the last three years against violation of
sanctioned building permits as per Master Plan/Unified
Building Bye-laws under Senction 30, 31 and 31A of
Delhi Development Act, 1957.

Supplying of Naphtha

5125. SHRI CHHITUBHAI GAMIT : Will the PRIME
MINISTER be pleased to State :

(a) whether I0C has been supplying Naphtha to
ESSAR (Guijarat) for their power generation plant of credit;

(b) whether ESSAR has been unable to stick to the
payment schedule as agreed to between them and ICC;

(c) if so, the accumulated outstanding till date and
the chance of recovery by the I0C; and

(d) the action initiated by the IOC to realise their
outstand from ESSAR and with what results ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU):
‘(a) and (b) The I0C and M/s Essar Power Ltd., Hazira
have entered into an agreement for supply of NGL/
Naphtha. On the request of the Government of Gujarat
and back up guarantee from the Gujarat State Electricity
Board, the IOC agreed to extend five days credit’ to
M/s. Essar Power Ltd. during July, 1996.

(c) The amount outstanding against M/s. Essar Power
Ltd. as on date is Rs. 11.63 crores.

(d) The 1OC has put M/s. Essar Power Ltd., on cash
and carry basis for future supplies. They have assured
payment of the outstanding amount of Rs. 11.63 crores
by September, 1996.

Demand for EMD

5126. SHRI GIRIDHAR GAMANG : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether the report published by this Ministry under
National Register of Foreign Collaboration, Department of
Scientific and Industrial Research, estimated the demand
for EMD during 1992 is around 9000 TPA;

(b) if so, whether the demand has grown year by
year till 1996 as envisaged by the Department;

(c) if so, the measures taken by the Government to
meet the demand so far, and

(d) the demand-supply gap at present in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir. ’
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(b) and (d) Electrolytic Manganese Dioxide (EMD) is
an item which does not require compulsory licensing for
its manufacture, and its demand-supply position and
demand estimates are not being monitored. National
Research Development Corporation, a public sector
enterprise of Department of Scientific and Industrial
Research is making efforts for commercialisation of
indigenously developed EMD technology by providing
support through equity participation, consultancy etc. to
industry.

Smokeless Chulhas

5127. SHRI A. SAMPATH : Will the PRIME MINISTER
be pleased to state :

(a) the total number of smokeless chulhas upto 1996,
subsidised by the Government, State-wise;

(b) the total amount of subsidies disbursed so far;

(c) whether there is any proposal to increase the
subsidy amount per chullah in the light of scarcity of the
fire wood as well as the L.P.G.; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) State-wise information on the
total number of improve chuthas installed upto the year
1995-96 under the Central Sector Scheme “National
Programme og Improved Chulhas” is enclosed as
statement.

(b) A total sum of about Rs. 150 crores was released,
inter-alia, for Central subsidy during the period 1983-84
to 1995-96 Under the National Programme on Improved
Chulhas.

* (c) No, Sir.
(d) Does not arise.
STATEMENT

STATE-WISE NUMBER OF IMPROVED CHULHAS INSTALLED
DURING 1983-84 TO 1995-96 UNDER THE NATIONAL
PROGRAMME ON IMPROVED CHULHAS

State/U.T. No of improved
chulhas set up
(in lakhs)
Andhra Pradesh 20.70
Arunachal Pradesh 0.30
Assam 3.40

Bihar 9.20
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State/U.T. No of improved

chulhas set up

(in lakhs) *
Guijarat 9.30
Goa 1.00
Haryana 8.10
Himachal Pradesh 570
Jammu and Kashmir 3.00
Karnataka 11.40
Kerala 5.50
Madhya Pradesh 20.50
Maharashtra 16.80
Manipur 0.50
Meghalaya 0.10
Mizoram 0.20
Nagaland 0.10
Orissa 11.20
Punjab 8.50
Rajasthan 20.60
Sikkim 0.40
Tamil Nadu 19.00
Tripura 0.20
Uttar Pradesh ‘ 28.20
West Bengal 12.10
A&N Islands 0.30
Chandigarh 0.20
Dadra and Nagar Haveli : 0.10
Daman and Diu 0.01
Delhi 2.40
Lakshwadeep 0.10
Pondicherry 0.20
Others" 8.10
TOTAL 227.41

Central Investment in Assam

5128. SHR! KESHAB MAHANTA : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the Central investment made in Assam during
the Eighth Five Year Plan, year-wise;

* Include National Dairy Development Board, Anand; All India
Women's Conference, New Delhi; Khadi & Village Industries
Commission, Bombay, etc.
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(b) whether the Central investment in the State is
declining; and

(c) if so, the steps taken/being taken to increase the
said investment ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
to (c) : Central investment is made for the country as a
whole keeping the National priorities in view. It is neither
planned nor accounted State-wise. Keeping in view the
National priorities, any proposals in this regard, as and
when received will be considered on merit.

Leakage of Question Papers

5129. SHRI A.C. JOS : Will the PRIME MINISTER
be pleased to state :

(a) the number of cases of leakage of Question
Papers of various examinations conducted by the Staft
Selection Commission during 1994, 1995 and so far in
1996;

(b) the number of examinations cancelled on this
account; and

(c) the action taken/proposed to be taken by the
Government to stop leakage of question papers and to
fix responsibility ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) Four.

(b) Three, out of which one was cancelied only in
respect of candidates who appeared in some of the
centres.

(c) The entire procedure for conduct of examinations
has been reviewed and security arrangements
strengthened to avoid recurrence of such incidents.

Allotment by DDA

5130. SHRI N. DENNIS : Will the PRIME MINISTER
be pleased to state :

(a) whether the DDA has collected 90% of the cost
of the flats of the Category |l of the Sixth Self Financing
Scheme in Dwarka/Papankalan from the people to whom
they were allocated, if so, the reasons for the delay to
provide them flats;

(b) the time by when they would be provided flats;
and



71 Written Answers

(c) whether these flats would be entrusted to the
aliottees before the DDA is venturing for commercial shops
and flats under Seventh Selt Financing Scheme ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The DDA
has reported that process of allotting flats to those who
have paid 90% of the estimated disposal price has already
been started. So far specific allotments of category Il
flats have been made in two sectors of Dwarka viz. Sector
3 & Sector 19. Specific allotments in other sectors/pockets
would be made as soon as the flats are completed and
services become available.

(b) Final demands are being raised to the concerned
applicants to whom specific allotments have already been
made. Possession of flats in these cases will be given
on receipt of the payment and on completion of the
prescribed formalities. In other cases, where payment of
909% of the estimated price has been received, specific
allotments of flats are expected to be made within one
year subject to availability of services.

(c) Possession of flats to the allottees of 6th SFS is
to be given in all cases on completion of flats and also
of the prescribed formalities by the conceined allottees.
Allotments made under other schemes will not aftect the
process of allotment under SFS VI

Amendment of DDA Act

5131. SHRI RAMSAGAR : Will the PRIME MINISTER
be pleased to refer to the answer given to Unstarred
Question No. 962 dated August 7, 1995 and state:

(a) whether the suggestions to help amend the DDA
Act have since been received from the Members of
Parliament from Delhi, to check/curb unauthorised
construction, encroachment and misuse of premises;

(b) it so. whether the DDA Act has been amended,
and

(c) it not. the measures taken by the Government to
amend the Act keeping in view the alarming pace of
unauthorised construction, conversion of residental
dwellings into business complexes and encroachment ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) The
suggestions from the Members of Parliament from Delhi
have not yet been received. The Government is already
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seized of the matter to amend Section 29 of the Delhi
Development Act with a view to curb unauthorised
constructions in areas falling under the jurisdiction of DDA.

Clearance to Project

5132. SHRIMATI JAYAWANT! NAVINCHANDRA
MEHTA : Will the PRIME MINISTER be pleased to state:

(a) whether the Government of Maharashtra has
submitted a detailed report on Midvaitarna Project to his
Ministry for obtaining loan/credit assistance from World
Bank to augment the future sources of water supply;

(b) whether the project is pending for want of
clearance from Ministry of Environment and Forests;

(c) if so, since when and the steps being taken for
early clearance of the project; and

(d) the time by which the work on the project is
likely to be undertaken keeping in view the needs of
growing population of Greater Mumbai ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND E MPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) and (c) The Government of Maharashtra and the
Municipal Corporation of Greater Mumbai have been
requested to obtain the clearances of the Ministries of
Environment & Forests, Water Resources/Central Water
Commiss'on, Plagning Commission and the Central Public
Health & Environmental Engineering Organisation
(CPHEEOQ). The matter has been under correspondence
with the State Government since August, 1992. The State
Government has also been requested to expedite the
updated feasibility report, and environmental plans
alongwith the requisite clearances.

(d) No definite time can be indicated at present in
view of the vanous documents and clearances required
to be furnished by the State Government and the project
authorities. '

Power Projects with Foreign Coliaboration in
Andhra Pradesh

5133. SHRI YELLAIAH NANDI :
MINISTER be pleased to state :

Will the PRIME

(a) the number of Power Projects which have been
set up with foreign collaboration in Andhra Pradesh so
far, district-wise details thereof; and

(b) how many new power projects with foreign
collaboration are under consideration of the Government
for being set up in Andhra Pradesh, district-wise and
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capacily-wise details thereot, for the years 1996-97 and
1997-98 ? '

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b) : The tollowing power
projects for being set up in the private sector in Andhra
Pradesh involving foreign investment have been cleared
by the Government:

Sl. Name of the Project Capacity District Promoter

No. (MW)

1. Visakhapatnam TPS 1040 MW  Visakhapatnam Ashok  Leyland
National  Power
UK

2. Jegurupadu GBPP 216 MW East Godavit  GVK, USA

3. Godavari GBPP 208 MW East Godavari  Spectrum, USA

The first unit ot Jegurupadu CCGT has already been
synchronised on 4.7.1996.

In addition, interest has been expressed by foreign
companies for setting up of following power projects In
Andhra Pradesh :—

1. Jagurupadu-ll CCPP 235 Mw East Godavari  GVK India Lid

r

GVK Industries
Ltd

Krishnapatnam ‘A’ TPS 500 MW Nellore

BESICORP !nt
Power USA

3. Krnshnapatnam ‘B' TPS 500 MW Nellore

4. Ramagundam 500 MW Karimnagar BPL Group

Processing of Banana

5134. SHR! T. GOVINDAN : Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to
state

(a) whether the Government are planning to starn
any industry for processing the tapioca and traditional
banana available in South;

(b) if so, likely location thereof;

(c) the other measures taken to preserve and market
the above item all over the country by the Government;
and

(d) the assistance given to the State Government in
this regard during the last three years ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) and (b) : Ministry of Food Processing Industries
does not set up any industry.

-
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(c) The Ministry is operating certain Plan Scheme
under which financial assistance is provided to State
Government organisations/Assisted/Joint Sector companies/
Voluntary organiations/Cooperatives etc. for setting up/
upgrading ot food processing tacilities, marketing support,
setting up of cold chain, etc.’

(d) No proposal seeking financial assistance in this
regard has been received during the last three years.

Drinking Water in Assam

5135. SHRI UDDHAB BARMAN :
MINISTER be pleased to state -

Will the PRIME

(a) whether the State Government of Assam has semnt
any schemes to meet the drinking water requirement of
urban population of Assam; and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLU) : (a) Yes, Sir.

(b) Under the Centrally Sponsored Accelerated Urban
Water Supply Programme which provides for Central
assistance of 50% for water supply schemes in towns
having population less than 20,000 (As per 1991 Census),
the Assam Urban Water Supply & Sewerage Board
(AUWSP & SB) has forwarded the water supply schemes
tor Namroop town during 1994-95. The same was
approved at an estimated cost of Rs. 135.31 lakhs and
an amount of Rs. 26.06 lakhs was released for the said
scheme.

During 1995-96, out of 11 towns recommended by
the State Level Selection Committee (SLSC). the AUWSP
& SB submitted detailed project reports for seven towns
namely; Sonari, Pallashbar, Bilasipara, Savitheban, Nazira,
Gossaigaon and Lakhipur for a total project cost of
Rs. 1813.91 lakhs. These DPRs have been examined
and technical comments were conveyed in November,
1995 to AUWSP & SB. However, the Board has not
responded tc these observations so far.

Forestry and Horticuiture under
Jawahar Rojgar Yojana

5136. SHRI GANGA RAM KOLI : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether any agricultural land belonging to
Alkshendra College, Bhing, District Bahreich (U.P.) had
been assigned during the year 1992 for development of
forestry and horticulture under the Jawahar Rojgar Yojana,

(b) if so, the details thereof; and
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(c) the reasons for the delay in execution of the said
project ?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) In the year 1992-93, a project for development of
forestry and horticulture amounting to Rs. 18.61 lakhs
was sanctioned. This project was completed within the
time specified for the project.

(c) Does not arise.
RGNDAM

5137. DR. LAXMINARAYAN PANDEY :
SHRI P.C. THOMAS :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Government have made an
assessment of the extension of drinking water facilities
under the Rajiv Gandhi National Drinking Water Mission;

(b) if so, the details thereof, including;

(i) the total outlays envisaged for the Mission;

(i) the number of villages covered under this Mission
upto 30 June, 1996;

(iii) the number of village still to be covered,

(iv) allocation and utilisation of funds during each of
the last three years, State-wise;
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(c) whether the Government have received any
complaint about miscarriage of the projects undertaken
under this Mission; and

(d) if so, the details thereof and action taken so far
in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (Sh#e -
CHANDRADEO PRASAD VARMA) : (a) Yes, Sif.

(b) As on 1.7.1996, there are 71524 Not Covered(NC)
habitations and 325797 Partially Covered (PC) habitations
in ‘the country.

(i) The total outlays under Accelerated Rural Water
Supply Programme(ARWSP) during 1996-97 is
Rs. 1100 crores.

(i) As on 30.6.1996, 921378 villages/habitations have
been fully covered(FC) with safe drinking water.

(i) 71524 Not Covered(NC) habitations are stifl to
be covered with safe drinking water.

(iv) A Statement showing allocation release and
utilization of funds under Accelerated Rural Water
Supply Programme (ARWSP) during last three
years is enclosed as statements.

(c) : No such information has been received in this
Mission.

(d) : Do not arise.

STATEMENT
(Rs. in Crores)

State/UT (1993-94) (1994-95) (1995-96)

Allocation Release Expenditure Allocation Release  Expenditure Allocation  Release Expenditure
Andhra 41.240 46.240 41.240 46.440 46.440 "40.650 60.270 63.80 48.22
Pradesh
Arunachal 77.460 7.460 5.176 8.420 8.420 8.081 10.92 10.92 6.98
Pradesh
Assam 13.700 13.700 18.120 14.220 19.492 20.000 18.45 2245 18.45
Bihar 48.560 48.560 22.217 54.690 28.045 38.403 70.99 35.50 22.74
Goa 0.840 1.340 0.837 1.290 1.290 2.061 1.70 2.55 0.85
Gujarat 26.560 29.560 18.584 30.390 30.390 41.048 35.35 37.35 29.76
Haryana 16.520 18.310 15.817 20.080 20.398 21.113 13.22 15.22 12.40
Himachal 8.330 10.330 8.041 9.420 9.585 11.262 11.87 16.33 16.94

Pradesh
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State/UT (1993-94) (1994-95) (1995-96)
Allocation Release Expenditure Allocation h Release  Expenditure Allocation  Release Expenditure
Jammug& 23.030 18.888 28.586 25.990 36.390 39.408 33.26 38.15 27.17
Kashmir
Karnataka 35.120 37.120 36.791 42.720 44.077 40.584 55.44 65.44 58.79
Kerala 19.280 21.270 13.165 21720 21.720 10.864° 28.19 29.19 31.83
Madhya 45.640 48.000 49.730 51.420 50.335 49.460 66.73 66.73 40.86
Pradesh
Maharashtra  54.380 54.880 43.741 61.820 61.820 59.434 80.23 74.75 588.81
Manipur 3.080 3.080 2.962 3.090 3.090 3.745 4.01 4.01 3.3
Meghalaya 4.200 4.200 5.787 4.200 5.328 4.126 4.30 2.21 5.59
Mizoram 2.100 2.100 2.100 2.360 2.464 2.361 3.07 3.40 3.09
Nagaland 4.220 3.890 0.909 4.220 0,000 0.237 422 21 1.80
Orissa 21.600 23.600 21.625 24.340 24.832 27.709 31.59 - 3376 32.48
Punjab 6.880 8.880 11.308 7.750 8.750 9.624 10.06 15.06 9.49
Rajasthan 68.860 71.290 84.738 82.220 82.310 83.753 66.08 69.08 73.12
Sikkim 3.72C 3.720 3.720 3.720 4.650 3.720 3.72 572 571 .
Tamilnadu 32.680 34.700 30.906 36.820 42.356 37.191 47.79 52.62 33.74
I'mipura 3.500 3.500 3.944 3.500 8.990 7:662 3.80 7.60 10.20
Uttar 76.480 76.472 69.652 86.160 86.160 74.060 111.82 113,34 109.44
Pradesh
West Bengal 29.520 29.520 22.344 33.260 28.245 37.817 43.17 34.96 34.95
A&N 0.400 0.000 0.000 0.380 0.000 0.000 0.44 — 0.00
Islands
Chandigarh 0.000 0.000 0.000 0.000 0.000 0.000 0.25 —_— —
D&N 0.200 0.300 0.000 0.220 0.250 0.000 0.15 - L, -
Haveli
Delhi 0.220 0.197 0.177 0.250 0.000 0.000 0.29
Lakshad- 0.100 0.400 0.350 0.100 0.000 0.000 0.12 — —
weep
Pondicherry 0.400 0.260 0.260 0.260 0.130 0.190 0.30 — 0.10
Daman & 0.950 0.965 1.093 0.130 0.000 0.000 — 0.60 0.40
Diu
Total 800.270 | ;;2“2:732 543.960 681.600 675.957 674.566 821.80 82285 697.79
Housing Scheme by DDA drawn to the floating of yet another housing scheme by
. the Delhi Development Authority of ‘Expandable’ houses
5138. SHRI JAl PRAKASH (HARDOI) : Will the 1996;

PRIME MINISTER be pleased to state : .
(b) whether this is a new scheme altogether or it is

(@) whether the attention of the Government has been a scheme to dispose of the expandable houses already
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constructed of which there is no takers, for allotment to
the registrants of New Pattern Scheme, 1979;

(c) whether the DDA has started yet another novel
scheme to charge the prices of flats as per locations
from the New Pattern Scheme, 1979;

(d) if so. the details thereof and also the reasons
therefor; and

(e) the number of registrants still waiting for allotment
of flats category-wise under NPS 1979 and by which
date they are lkely to be allotted the fiats 7

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) (a) Yes, Sir.

(b) This scheme has been formulated to dispose of
about 3500 expandable houses lying vacant. The houses
are partly built up having scope for tuture expansion by
the allottees. These houses were offered to the registrant
of New Pattern Registration Scheme (NPRS), 1979, but
they requested for allotment of regular LIG/MIG flats
instead of expandable houses.

(c) and (d) : The DDA has reported that the
expandable houses are located in Dwarika, Narela, Rohini
and Kondli Gharoli where LIG/MIG flats for registrants of
NPRS 1979 have also been constructed. Prices of each
category of flats are worked out in accordance with the
approved policy. The discount fability provided under the
4 Expandable Housing Scheme 1996 to the applicants
paying full cost of the flat is not applicable to the allotment
made under NPRS 1979.

(e) The backlog of registrants under NPRS 1979,
who are yet to be offered flats, is 31,204 (12919 under
MIG category and 18285 under LIG category). DDA
expects to allot flats to all the wait listed registrants in a
land period of about two years subject to availability of
land and infrastructural facilities.

Urban Basic Services for the Poor

5139. PROF. AJIT KUMAR MEHTA : Will the PRIME
MINISTER be pleased to state:

(a) when the urban basic services for the poor, slum
dwellers and other poor people was initiated in the
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National Capital and the percentage of the expenditure
to be shared by the Centre and the Delhi Government;

(b) the allocation made by the Centre for providing
urban basic services in Delhi since the inception of the
programme, (year-wise);

(c) the actual utilisation of the allocation made by
the Centre and out of the share of Delhi Government
(Year-wise),

(d) the areas covered under the programme and the
reasons for shortfall, if any, in the utilisation of the fund;
and

(e) the existing machinery in monitoring and
coordinating the progress of the programme ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The scheme
of Urban Basic Services for the poor (UBSP) was initiated
in the Nationatl Capital in 1990-91. During the years 1990-
91 & 1991-92, this scheme was 100% funded by the
Central Government. Since 1992-93, the funding pattern
1s in the ratio of 60:40 between the Centre and the
National Capital Territory of Delhi.

(b) and (c) : The required information is enclosed as
statement.

(d) 13 Nos. Jhuggi Jhonpri Clusters as per list
annexed at Annexure Il are covered in the scheme of
Urban Basic Services for the Poor. There is an unspent
balance of Rs. 18.57 lakhs as on 31st March, 1996. The
Scheme is a need-based one, being implemented with
community participation, for filing gaps in the basic
services being provided by other sectoral programmes.
The expenditure under the scheme is, thus, related to
the needs of the community and the unspent balance of
previous period is carried forward. Hence, there is no
shortfall as such.

(e) As reported by the Government of NCT of Delhi,
the progress of the programme is consistently monitored
and co-ordinated at the level of Project Director and
Chairman, UBSP with the assistance of Project Officers
and Assistant Project Officers who monitor the progress
at the field level.
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STATEMENT
Annexure-|
Sl. Year Central Utilisation of Cent- Utilisation of
No. assistance ral funds as reported funds of recd. from
provided by NCT of Delhi the Delhi Gowvt.
(Rs. in lakhs)
1. 1990-91 46.20 6.38 Not applicable
(100% central share)
2. 1991-92 44.00 850 -do-
3. 1992-93 30.65 20.00 State share not provided
4. 1993-94 — 24.60 -do-
5. 1994-95 — 24.21 -do-
6. 1995-96 11.00 29.59 -do-
Annexure-H
S. Zone Name of No. Area House- No. of H/H
No. A.PO. hold per APO
Sh./Ms
1. South Sneth Dutt 1. North ot Rly. Coly. 2280 2280
Tughlakabad
2. South Gurpreet Kaur 2. Alaknanda 2877 2877
3. West R.K. Singh 3. Chunna Bhatti, 1200
Kirti Nagar 2300
4. Nehru Camp, 1100
Kirti Nagar
4. West Bimla Devi 5. C-28, Janak Pun 3060 3060
Central Karamvir Singh 6. Rajiv Gandhi Camp, 2300 2300
Nehru Stadium
6. Central I.LA. Khan 7. Ambedkar Basti, 998
R.K. Puram 2100
8. Shastri Mkt., 1102
Mot Nagar
7. North Lachaman Singh 9. Aruna Nagar 1487
Majnu Ka Tilla 2687
10. Old Chandraval 1200
Majnu Ka Tilla
North Saroj 1. K-Block, Jahangirpuri 2250 2250
9. East Arun Tandon 12. Jawahar and Shastri 2275 2275
Mohalla Patpar Ganj
10. East Narender 13. Block-17 to 21 2120 2120

Kalyan Puri.
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Farm Houses in Delhi

5140. SHRI R.L.P. VERMA :
MINISTER be pleased to state :

Will the PRIME

(a) whether the Government have laid down or fixed
any norms for the construction/development of a Farm
House in Delhi including the height of the boundary wall
thereon;

(b) if so, the details thereof;

(c) whether any cases have been noticed regarding
violation of the norms;

(d) if so, the details thereof; and

(e) the action taken or proposed to be taken by the
Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) The
norms for construction of Farm Houses in Delhi are given
in the Annexure.

(c) Yes, Sir.

(d) and (e) : 185 cases regarding violation of the
norms have been noticed by MCD. One of the Farm
Houses involved in the violation of the norms viz. Pawan
Sharma Farm at Rewala Khanpur has been demolished
and action will be taken under Section 343 and 344 of
DMC Act, 1957 in all other cases by MCD.

STATEMENT
Policy/Norms for Construction of farm house in Delhi

Farm houses are allowed in the rural area zone
where land-use is agricultural green as per MPD-2001.
The following norms have been prescribed for construction
of dwellings In Farm Houses.

1. Size. Coverage & Height of Farm Building will be as
under :

Sl Size of Farm Maximum floor area Maximum height of
No. of dwelling units dwelling units

a. 1. Oha and above 100 sgm
but less than 2. Oha.

b. 2. Oha. and above

Single storeyed
maximum hight 6m.

150 sqm Single storeyed

maximum height 6m.

2. Set back in dwelling houses from boundary line of
the propenty 1s required 15 mt.

3. Where property abutts on Urban road the dwelling
house building should be set back from the centre line
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of that road by 60mt. where property abutts a village
road the building set back from tha centre line of that
road should be 30mt.

4. Approach road should be a shrai-aam of which at
least 12'-0" width should be metalled surface (W.B.M.).

5. When the approach road serves more than one
farm house than the minimum right of way shall be
18.2mt. (60'-0")

6. As per policy of the department Right of way
(R.O.W.) of the road other than village road shall be
60'0" and in case of village road, R.O.W. of the road is
maintained as 100-O” by taking equal widening an either
side of the road. In case where R.O.W. of the road is
indicated the same is ensured.

7. No dwelling unit should be built within 400mt. of
the right of way of any National Highway.

9. Basement shall be permitted to the maximum
extent of ground floor coverage.

9. For various components of farm building
specifications will be followed as per BBLs tfor residential
buildings.

10. Boundary Wall-The requirements of the boundary
wall is given below —

(a) Except with the special permission of the
Authority, the maximum height of the front compound wall
shall be 1.5 m. above the centre line of the front street.

(b) The rear and side compound walls shall not have
height more than 2.2m above the central line of the
service road in case it exists; otherwise 2m shall be
measured above the central line of the front street. In
the case of row-housing scheme, the front boundary wall
shall include the portion of the side boundary walls from
boundary line to b<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>